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Meeting No. 20/87-NC-7/201{l of NORMS COMMI'l'1'llll (NC-7) dcaling with 'chaplor 39 and 40

of I'I'C (llS) Code' held on 02.0I.2019, undcr thc Chairmanship ot Shri Vijay Kumar, Addl. IXiIl'l',
Directoratc (icncral of liorcign 'l'radc, Dcpartmcnt of Oommcrcc, LJdyog Ilhawan, Ncw Dclhi I 1001 I .

Following attendcd thc Mccting:

1)

2)

3)

4)

5)

6)

Shri Nand Iノal,(3onsultant,I)II)P

Shri Shaish Kumar,Tcchnical l]xpcrt((〕 onSultant),D(〕 lfT

Shri D.N.Ⅳ Iathur,Tcchnical l]xpcrt(Consultant),D(〕 I]′ I｀

Shri O.P.Sharma,Tcchnical ltxpcrt((〕 onSultant),D/o(〕 &P(〕

Shri I〕 ilip Kumar,I)I)(1

Shri Ashok〔〕handcr 13hatt,1'′ l｀ I)0

dccisions of thc Norms Committec aftcr dclibcration and I{A crlnccrtrcd shall

as pcr liorcign'l'radc Policy/l'roccdurcs:
2. Iiollowing arc thc
take conscqucntial action

A‥ 149

Subject: Ilequcst for l'ixation of Standard Input-Output Norms (SION)'

DeCiSiOn: l'hc committce considcrcd thc casc as pcl agcnda and dccidcd to dcfcr thc mattcr fol want of commcnts from

DIPP

A¨ 150

Subjcct:「 ixation of adhoc norms

datcd 10.05。2016。
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in rcspcct of Advancc Authorization No. 0410161t195
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Dccision: Ilascd on the tcchnical commcnts of DIPP furnishcd vidc thcir communication No. 7112112018-'l'SW
dated 07.12.2018, Committcc dccidcd to ratify liccnsc as undcr:

300/。  (〕 lass

S(〕 F30

I〕 XPORT ITIう M

Irillcd Nylon 6(〕 ompound ―
(〕 OIンORS

Q′ 1｀Y

200000Kg

QTY

1.025KglKg contcnt
in thc cxport product

(NYIンON 6 COMP()l」 NDI〕 I)CHIPS S(〕 lf
30 COIノ ORS,((〕 radcs′ l■」Iオ NYI“ S(〕 I「 30
BLACW SGF301〕 131ノACOSGF30(lD
BLACK/SG1730  NATURAIフ  /  SG1730
MBLACK/SG1730 RI〕 D/SG1730UV BI″ACK
/  SGI'  30  M(I)131」 A(〕 K/SG113011
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RA may take consequential action as per I'olicy /Proccdurcs

Subject:「ixation of adhoc n()rmsin rcspcct of Advancc Auth()rization N().051()4()5849

datcd 13.03.2018.

l)ecision: Thc Committcc considcrcd thc rcqucst of the firm and dccidcd to givc Pcrsonal Hcadng to thc firm with
tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd and

dcferrcd thc casc.

Rcquest: !'ixation of Standard Input-Outupt Norms (SION)-Automobik: 'I'yrcs-off-

Ilighway'I'yrc (OII'l')

Dccision: l'hc Committce considercd thc casc as pcr agcnda and dccidcd lo issuc dcficicncy lclter to thc authorization

holder for submission ofthc following infonnation and dcfcrrcd lhc casc:-

a) The indigcnous itcms as input 10 bc addcd in cach lypc ofcxport product scparagcly

b) Separatc quantity ofspccific synthctic rubbcr to bc addcd scaparacly for cach typc ofcxpofi product

c) Productior/consumption data for cach cxport product duly ccnificd by conccrncd GSI'council mcmbcr
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Subject: Enhanccmcnt in thc quantity of lmport ltcm a1lowcd by NC against Advancc Authorization No。

0310809962 datcd 20。 12。2016.

Dccision: Ilascd on thc cxamination of thc casc of thc lirm by by Tcchnical lixpcrt (Consulranr {SKf) in l;ilc No.
01187 /050100012/AMl8, thc Commiltcc dccidcd to adopt lollowing norms in thc minutcs of Nomrs Committcc-Vll Mccring
No.9/87-ALC I /2018 which was hcld on27.06.2018:

QTY

I Kg

I νIP()IくT
ITl〕ⅣI

HI〕XAMINI〕

Qtlantity

O.1104Kg

RA may tako consequcnlial action as pcr Policy / I'roccdures

::
I c"i. No.,t-tsa llnlts z,cnittr lndusrrial Rubbcr illlQ I. No. . Srutu,,

I _ ]ll'roducts Pvt. Ltd. i10l /tl7l050/00232/AM lg/l)!:S-VI I ;npprovrd
lri No,izot,tutq llnar. l.ic. No. and I)arc iitn r. ru. 03/9s/040/00030/AM i9 ir 

i

LDated:02.01.2019 ll03l0tl20s33dt.l9.04.20llt il

Subject: Amcndment in thc quantity of Import Itcm No 6 for Advance Authorization No. 0310820533
dt.19.04.2018.

Decision: Thc Comrnittcc considcrcd thc rcqucst ofthc firm and dccidcd that thc quantity of Import Itcm (Sl.

No.6) Accelcratos may bc read as 0.0l2Kg in thc minutcs of Mccting No. l5/87-ALCI/2018 which was hcld ot't

28.08.2018

llA may takc consequential action as per I'olicy / I'rocedurcs.

rザ |ザ Ⅳ
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劇 帥 卿 力 A面 ウ
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〕鍛計騒ち膿轟猟郷:務当 卜AIバl彫仙T∝ 3γtY了 |

Subject: Rcqucst for amcndmcnt in thc quantity of Import Itcm rr-o.2 and 3.

Decision: Thc Committee considercd thc rcquest of thc firm and dccidcd to givc Pcrsonal llcaring lo thc firm with
technical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd and

dcfcrred tie casc.
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.No.and Datc

110 dt.07.06.2016

情訥
劇1/87/115面稀A十カ

|lltA「 .No。 ()8/24/()4()/()0()()8/AM17

1諄どlei

|

Subject: Ilequcst for amendmcnt in thc quantity of lmport ltcm No.1 and 4.

人ノ″ルー
D:L:P KUMAR

「T農鼎執V
]n,New De:hi
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Subject: Rcqucst for amendmcnt in thc quantity of Import Itcm No.6.

Decision: Thc Committcc considcrcd thc rcqucsl of thc firm and dccidcd to givc Pcrsonal llcaring to thc firm with
tcchnical and production pcrsons who arc wcll vcrscd with thc cass to cxplain thc cxport product and proccss involvcd and

dcfcrrcd thc casc.

I (lur. No. A-l5tl
I

i nC x;.,zornure
: Datcd: 02.01.2019I ._ _ . 

-_.: 
.-r:

dctrrcd thc casc.
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Subject: Ilcqucst for amcndmcnt in thc quantity of Import Itcm No.6.

Decision: Thc Committec considcrcd thc rcqucst of thc firm and dccidcd to givc Pcrsonal llcaring lo thc I'irm with
tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport product and ptoccss involvcd and

Subject: Ilcqucst for amcndmcnt in thc quantity of Import Itcm No.l, 2 and 3.

Decision: l'hc Committcc considqrsd thc rcqucst of thc finn and dccidcd to givc Pcrsonal llcaring 10 thc firm with

tcchnical and production pcrcons who arc wcll vcrscd with thc casc to cxplain thc cxpofl product and proccss involvcd and

dcferrcd thc casc.

(〕 ase No。 ノヽ-160

N(〕 No.:20/Aン119

Datcd:02。 01.2019
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Subject: Rcqucst for amcndment in thc quantity of Import Itcm No.4 and 5.

Decision: Thc Comrnittcc considcrcd thc rcqucst of thc llrrn and dccidcd to givc Pcrsonal

tcchnical and production pcrsons who arc wcll vorsed with thc casc to cxplain thc cxport prodLlct

defcrrcd thc casc.

AJ p L-,-p-

ffiq glrrg/ rrtLt P x[-lila,qn
vq qilft{-nqr fqtl zciqK/Dv. DGFrfi.iv Frrrrr rrerfr vnmri ocrr

crFrrq qd srsi, rI ri?rffq
Mlnlstrv of Cbmmerce & lnCusWgqtrr qEr=r, q-y Rq'('fI

Udyog Bhawan. New Delhl

llcaring to thc firm with
and proccss involvcd and



Subjcct: Requcst for amcndmcnt in thc quantity of Import Itcm No.6.

l)ccision: Thc Committcc considcrcd thc rcqucst ol'thc llrm and dccidcd to givc Pcrsonal Ilcaring to thc firm with
tcchnical and production pcrsons who arc wsll vcrscd with thc casc to cxplain thc cxport produd and proccss involvcd and

dcfcrred thc casc.
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Subjcct:Requcst for amcndmcntin thc quantity oflmport ltcm No.3。

「

＝

＝

＝

＝

＝

＝

＝

到

Decision: Thc Committec considcrcd thc rcqucst of thc firm and dccidcd 1rl givc Pcrsonal Ilcaring to thc firm with

tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxpofl product and proccss involvcd and

Subject: Rcqucst for amcndmont in thc quantity of Import Itcm No.l and 2'

l)ecision: Thc Committcc considcrcd thc rcqucst of thc firm and dccidcd to givc Pcrsonal Ilcaring to thc film with

tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport producl and proccss involvcd and

dcferrcd thc casc.

dcfcrrcd thc casc.
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Subject: Rcqucst for amcndmcnt in thc quantity of Import Itcm No.1, 2, 4 and 5'

Decision: Thc Commitlec considcrcd thc rcqucst of thc lirm and dccidcd to givc Pcrsonal Iloaring to thc finn with

tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxpol't product and proccss involvcd and

dcλrrcd thc casc.
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NC No.:20/AIV119

1)atcd:02。 01.2019



Subject: Rcqucst for amcndment in thc quantily of Import Itcm No. 2 and 3.

Decision: 'l'hc Commincc considcrcd thc rcqucst of thc firm and dccidcd 10 givc Pcrsonal Ilcaring to thc firm with
tcchnical and production pcrsons who arc wcll verscd with thc casc to cxplain thc cxport product and proccss involvcd and

dcferrcd thc casc.
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Subject: Rcqucst for amcndmcnt in thc quantity of Import ltcm No. 1.

Dccision: Thc Committsc considcrcd thc rcqucst of thc firm and dccidcd to givc Pcrsonal Ilcaring to thc firm with

technical and production pcrsons who arc wcll vcrscd with thc oasc to cxplain thc cxport product and proccss involvcd and

dcfcrrcd thc casc.
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Subject: Rcqucst for amcndment in thc quantity of Import Itcm No.I,2,3 and 4.

Decision: 'l'hc Committcc considcrcd thc rcqucst of thc firm and dccidcd to givc Pcrsonal Ilcaring to thc lirtn wilh

tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxpol't producl and proccss involvcd and

dcfcrred the casc.

Subject: Rcqucst for amcndmcnt in thc quantity of Import Itcm No. 1 and 4.

Decision: The Committcc considercd thc rcqucst of thc firm and dccidod to givc Pcrsonal Hcadng to thc firm with

tcchnical and production pcrcons who arc wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd and

dcfcrred the casc.
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Subjcct:Rcqucst fc)r rcconsidcration()f thcir casc for rlxation()f adhoc norFFIS.
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Decision: llascd on thc examination of thc casc of thc firm by by l cchnical lixpcrt (Consultant {SK}) in Iilc No.

01/87/0501003'19/AM 18, thc Committcc dccidcd to adopt following norms:-

ltXPORT ITlう M

POIィYAN10NIC
CEIノ Iン LJIフ OSIE(IノVG)OR(〕 ANIC
CIIEMICAIン {20CPS
MAXIMUM}

POLYANIONIC
CEIノ Iノ l」 IンOSl〕 (R(〕)ORGANIC
CHI〕 MICAIノ (6()CPSMAXIMUM}

IMI)OIt′ 1｀ I′「liM

POI“ YANI()NI()(〕 l〕 Iッ Iン UIン OSI]

POIッ YMI〕 R(PA(〕 P)POWDI〕 R{500()(〕 PS
MINIMIJM}

QTY

l Kg

Quantity

O.27Kg

RA may take consequential action as per I'olicy / Ilrocedures
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Subject: Rcqucst for rcconsidcration of thcir casc lor fixation of adhoc norms.

Decision: llascd on thc cxamination of thc casc of thc linn by by'l'cchnical Iixpcrt (Consultant ISK)

0l /87/050 100177 lAMl 8, the Cornmittcc dccidcd to adopt foliowing norrrs :

in「 ilc No.

Quantity

O.12Kg

~  ~                    IMPORTI・
1｀ 1〕M

I〕XPORTI″ 1・ I〕M

CARBOXYヽ 41〕
′
I｀ IIYIン                  ′YAN10NIC Cl〕 Iノ Iン UIフ OSI〕

CEIフ I″ UIノ OSI〕 (I″VG)ORGANIC             ノYMER(PA(〕 P)POWDl]R{5000 CPS
CIIEMICAIノ {30CPSMAXIMUM}          IIMuM}
~~ 
魚A mtty takc conscqucntial action as pcr Policy/Proccdurcs

｀P宙・

1瓶 総 務∞ %ンAM BDS― VH

け,0'11ミ
AINoOν 2404ツ

l119:AYll

Subjcct:Rcqucst hr rcconsidcration of thcir casc fc)r ixati()n ofadhoc n()rms.

1)ccision: 13ascd()n thc cxalnination()fthc casc ofthc rlrin by by・
I｀cchnical ltxpcrt(ConSultant

01/87/050/00163/ノ Mヽ18,thc(3onllΥⅢttcc dccidcd to adopt fo1lowing norms:一

騰誡ユ
||

||

l Kg

POIン YAN10NI(〕 CI〕 1/1フ UIン OSI〕

POIン YMI〕R(PACP)POWl)I〕R{5000 CPS

MINIMl」 M}

{SK))in Iギ ilC No.

Quantity

O.32Kg

RA may take consequential action as per I',olicy / I)rtlcedurcs

AJ? L*,,.---,^

D:L:P KuMAR

〔〕ase No.A‥ 170

NC No。 :20/AIV119

Dated:02.01。 2019
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Subject:Rcqucst for rcconsidcration of thcir casc for nxatiOn of adhoc norms.

Decision: 13ascd on thc cxanlination()f thc casc()f thc flrln by by Tcchnical l〕 xpcrt(ConSultant iSK})in lfilC No.

01/87/050/00379/AM18,thc Comlllittcc dccidcd to adopt foHo、 /ing norllls:―

I〕XI)ORTI″I｀ IうM

POIン YAN10NI(〕
CEI′ Iフ UI″ OSI〕 (IンVG)OR(〕 ANI(〕
(〕 IIEMI(〕AI″ {2()CPS MAXIMUM}

CARBOXY Ml〕
′
I｀ IIYIノ

CEI″ Iン UI″ OSI〕 (IンVG)OR(〕ANIC
CIIEMI(〕 AIン {30CPS MAXIMUM}

|こふ

`ご

雨b.A… 1'4
|

1ざ駐翌駐驚t鴻

POIノ YANI()NI(〕 Cl〕 Iフ Iン UIフ OSI〕

POIノ YMI〕 It(PA(〕 P)POWDI〕 R{5()()()CPS
MINIMUM}

QTY

l Kg

Quantity

O.27

RA may take consequential action as per I'olicy / I'roccd

l〕XPORTI‐1｀EM Q・ 1｀Y

l Kg

Quantity

O.12K8

o['import itcm no.2 against Advancc Authorization

firm and dccidcd that thc cluantity of Import Itcrn (Sl.

as Kg in thc rninutcs of Mccting No. 9/87-ALCI/2018

1驚

=i::~
||

Subject: Rcquost for reconsidcration of thcir case for fixation of adhoc norms.

Dccision: Ilascd on thc cxamination of thc casc olthc firm by by 1'cchnical Ilxpcrt (Coruultant lSKl) in lrilc No.
oll87 /0501001771AM 18, thc Committcc dccidcd to adopt foilowing nonns :-
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・RA may take consequcntial action as pcr I'olicy / Proccdures

腔 IYす守
赫

騰  
面

1■ Fド
臨

1鑑:」ItンL鍔露需 2m8卜
AI.語
“
開 I140/0   1

Subjcct: Rcquest for amcndment in thc quantity
No. 0310tt216t17 datcd 14.06.201ti.

Dccision: 'l'hc Committcc considcrcd thc rcqucst of thc
No.2) Adhcsivc {55% Solid Watcr I}ascd}may bc rcad

which was hcld <>n 2l .06.201 ti

RA may take consequcntial action as per Policy / Proccdurcs.

造 ´ル_

０
０

:富ll,す |_讐 膿描9甲鉗A岬ぃ迎
縄li:||::魔111需 2iV川卜

A「.Na Oν 2″04剛 197///tM 16

(〕asc lNo.A-173

62んへM18/1)1]S」VII

N(〕 No。 :2()/Aル119

Datcd:02.01.2019
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In Advancnl allo

d dccided thc sa

No。

050/003 AM16

AM16
No。

5/040/004

Subject: Revision of adhoc norrns fixed by
No.0310799710 dated 28.10.2015.

NC against Advance Authorization

Decision: fhc Cornmittcc considcrcd thc rcqucst of thc firm and dccidcd to
technical and production pcrsons who arc well vcrscd with tho casc to cxplain thc

deferrcd the case.

mindcd

.tus:

fcrrcd

Xa

ta

C

givc Pcrsonal I Icaring to thc llrm with
cxport product and proccss involved and

勒 ル _

9

Lic. No. and Datc
0799710 dated 28.10.2015

NC No.:20/APl19
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1澪壼lcd

ll

Subject: Request for review of fixation of input output norms on Adhoc basis against
Advance Authorization No. 0310483881 daled 26.08.2008

Dccision: 'l'hc Committcc considcrcd thc rcply of thc firm and dccidcd that thc samc may bc
fcchnical Expcrt (Consultant {SK}) and dcfcrred thc casc,

cxamindcd by

]lstutrr, ll

llnpp.nn.o 
lliirlITT:186 ド

たKI五おma・五め id. [猟
棄 滞OmOyAⅢり E卜Ⅶ

I〕瑠総銚 膠Ib:務おも零:輩.二:171譜洗胤OЮ0649/AMl'

Subject: Rcqucst of M/s KKalpana (lndia) Ltd., Mumbai to amcnd thc dcscription of Irxport itcm as "XLPU
SIOPLAS COMPOUND" instcad of "Xl.PI SIOPi,n S COMPOUNI) containing minimum 98% LLI)Pli".

Dccision: 'l'hc committcc considcrcd thc rcqucst of thc firm and dccidcd to dclctc thc condilion contaiing
minimum 98% LI-DPll imposcd in the }ixport Itcm in rcspcct of thc following authorizations of thc finn in thc

minutcs of thc mccting No. 02 dalcd 16.08.2017:-

Advancc
Authorization No.
0310811429

0310811434

0310811409

0310812130

0310812287

23.02.2017

23.02.2017

23.02.2017

23.02.2017

27.03.2017

27.03.2017

30.03.2017

RAIギ .No.

03/94/040/00619/AM17
03/94/040/00727/AM17

03/94/040/00785/ノ ヘM17
03/94/040/00787/AⅣ 117

03/94/040/00911/AⅣ l17

03/94/040/00913/AⅣ 117

03/94/040/01056/ノ Ⅳヽl1 7

03/94/040/O1067/AⅣ l17

03/94/040/Ol153/AⅣ l17

Irxport Itcm

XLPIl Sioplas Compound
XLPIl Sioplas Compound
XLPIl Sioplas Compound
XLPIl Sioplas Compound
XLPII Sioplas Compound
XLPIj Sioplas Cornpound

X LPI j Sioplas Cornpor.rnd

XLPIl Sioplas Cornpound

XLPIi Sioplas Compound

0310811427

0310812129

RA may takc consequential action as pcr Policy / I'roccdures.

スク ル ー

D:L:P KUMAR

5.

6.

7.

8.

Import Itcm

LLDPI., Granulcs
LLDPIl Granulcs

I-l.DPE Granulcs
I´ Iッ I)I)li(lrantllcs

Iン I´ I)PIi(〕 1‐antilcs

I´ Iッ I)PIt(〕 rantllcs

I´ I´ I)PI](11・ allulcs

I´ IンDPIt Granulcs

Iン I´ I)PIう (lrantllcs

Case Noo A‐ 179 Jain lrrigation Systems

Ｓ‐
・
ＮＯ・一Ｌ
一２
．一３
．
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Norms.

of thc firm and dccidcd to rcrnovc thc following conditirln

cccd 1Kg for two Kgs of Ilubbcr Chemcials allowcd"

rm in thc minutcs of thc mccting No. 04 datcd 04.05.2018 '

ド
たRSil°°p11   

卜乳ド勝0054用M17/DES―VH
I出 :鷹:ンL躍 爾 12?叩 : 卜

AI.M.剛 剛 餌 剛 ■ 7AM″

IMP()Iこ I｀ I・ 1｀ ItM

Acrylonitrilc   l〕 tltadicnc

(NBR)

llstrt*,
liApprovcd
I

i

il

Quantity ltccornrnc"a.i r"i
Iixport of iKg of I'ixport
Producl

QTY

106MT

Policy/Proccdurcs

I)atcd

24.11.2017

19.12.2017

Policy/Proccdurcs.

RAI「 .No

03/94/040/00656/ノ M`18
03/94/040/00737/AM18

I{ubbcr

Request to amend Export :tern description in respect of Advance Authorization
No,0310809827 dated 14.12.2016.

Decision: Thc Committec considcrcd thc rcqucst ofthc firm and dccidcd to adopt following norms norms in thc minutcs of
Nomrs Committec-VlI Mecting No.4/87 -LL,CI/2017 which was hcld on 30.10.2017:

EXPORTI・ 1｀ l〕M

Vinoprene in diffcrcnt Gradcs Likc for :

700 to 790 scrics. (Containing 62%
Acrylonitrilc Butadicnc l{ubbcr (NIIR),
27% PVC Rcsin nNI) 7% Plasticizcrs
Narncly : Di Octyl Adipate (DOn), DI ISo
Nonyl Phthaiatc (DiNP), l'RI Octyl
l'rimcllitatc ('l'O'l'M)

PVC Rcsin

Plasticizcrs Namcly:1)I()CTYI′

ADIPA′ l｀ I〕 (1)OA),DIISO NONYl´
PHTHAIンATl](1)INI)),TRI OCTYl´

TRIMI]Iン Iッ I´ I｀ A'1・ l](′ 1・ ()・ 1｀ M)(11■ pOrt

a1lo、vcd bascd on actual

Plasticizcrs uscd)

0.620Kg

0.270Kg

0.07Kg

RA may take consequential action as pcr

ハウ ん一

|■ 111・塾:ξ::EI,Llll:

]

Subject:

|

|

|

N(〕 No.:2()/AM19



つ

４

〔〕asc lNo.ノ -ヽ183

Subject: Request to amend Export item description in respect of Advance Authorization
No.0310815363 dated 23.08.2017.

Decision: l'hc Committcc considcrcd thc rcqucst of thc firm and dccidcd to adopt following norms norms in thc minutcs of
Nomrs Committcc-VlI Mccting No.6/87 -ltl-Cl12017 which was hcld on 06. 12.2017:

EXPORTI´H]M QTY INIP()It´ I｀ I′ I｀ ItNl Quantity l{ccomrncndcd lbr
Iixport of lKg ol' Iixport
Product

[名械

'00312晨

二:/1vふ: 騰肌二:
|ミ

AttNoOν9y04γ10輛A面81

Vinoprcnc in diffcrcnt Grades l.ikc for :

700 to 790 scrics. (Containing 62%
Acrylonitrilc ilutadicnc I{ubbcr (NIIR),
27% PVC I{csin AND 7% Plasticizcrs
Namely : Di Octyl Adipatc (DOn), I)l ISo
Nonyl Phthalatc (DINP), TRI Octyl
Trimellitatc ( fOTM)

Acrylonitrilc   13utadicnc   ltubbcr

(N13R)

PVC Rcsin

Plasticizcrs Nalncly:DI()(〕 TYlン

ADIPATI〕 (I)OA),DIISO NONYI_´
PIITHAlノ A′ I｀ 1〕 (I)INI)),TRI OCTYI′
TRIMI〕 l′ I´ 11｀ A´「 l〕 (TOTM)(ImpOrt
a1lo、vcd bascd on actual

Plasticizcrs tiscd)

灯 ノμ″――

106ヽr「 0.620Kg

0.270Kg

0.07Kg

RA may take consequential action as pcr I'olicy / l'rocedures

Subject: Request to amend irnport item description in respect of Advance Authorization
No.0310809940 dated 19.12.2016.

I)ccision: Thc Committcc considcrcd thc rcqucst ofthc firm and dccidcd to adopt following norms norms in thc mirutas of
Nomrs Committcc-V[I Mccting No.4/87 -4rL,Cl 12017 which was hcld on 31.10.2017:

|●F'|| ０ヽ

l「:霊::|111_lⅣ

'ザ

l∵lll_It__ 1協ドルoO,44M7:v:…|: 騰露:二:J

=:::L「

1:.10161卜
AF.Na b3″ y04γ01733↑ M1711

[|
EXP()RTI′ I｀ 1〕 M | 、2u,nlity ltCI° ll・ lllCnふ91

N(〕 No。 :20/AM19
Dated:02.01。 2019

―
Ｉ
Ｌ

IN4P()I(1｀ I′ 1｀ ItM



つ
Ｄ

Iixport of
Product

lKg of Iixport

Vinoprcnc in diffcrcnt (iradcs Likc for :

650 to 659 scrics. (Containing 38%
Acrylonitrilc Ilutadicnc I{ubbcr (NI}l{),
24% PVC Itcsin AND 36% Plasticizcrs
Namely : Di Octyl Adipatc (l)On), DI ISO
Nonyl Phthalatc (DINP), I'RI Octyl
Trimellitate (TOTM)

ノヽcrylonitrilc   l〕 utadicnc   ltubbcr

(N13R)

PVC Rcsin

Plasticizers Namcly:I)I()CTYlン

AI)IPATI](I)OA),DIISO NONYIッ
PHTHAIンATI](I)INP),TRI()CTYl′
TRIMI〕 Iン 1/1TATl](′ 1｀()TM)(ImpOrt
allo、vcd bascd on actual

Plasticizcrs uscd)

90MT 0.380Kg

0.240Kg

0.036Kg

RA may take consequential action as per I'olicy / I'rocedures

ONI」INE CASES

Casc No.:130/15/87-

IALC1/2016

.HQ「
ilC

Party Nalllc:EΛ STMAN
RIう CL′AMAT10NS

RI′A「 ilc

Mcct No/1)atc:20/87-

AI′C1/2018
02.01.2019

1′ ic.No/1)atc:3010103090

13.08.2014

Status: Approl'ed

:01/87/050/00523/ALl17/     :30/24/040/00026/2へ N(15/

Decision : l'hc committcc considcrcd the casc as pcr agcnda and dccidcd to ratify the liccncc as follows subjcct to ail

statutory clcaranccs sincc import itmc is uscd butyl rubbcr tubc scrap:

Ql｀Y

108000K8

| ICase No.:21/18/87-AIノ C1/2015  Party Namc:MRC ICIッ l〕AN    Mcct No/1)atc:20/87-
‐
 I                      SYSTEMS PRIVATI〕 Iフ IMI′ 1｀ 1〕 D  AI′ C1/2018

02.01.2019

12 1HQ Filc:01/87/050/00191/AM16/ RLA Filc:09/24/040/00049/AM16/.lィ ic.No/Datc:0910062005
12.05.2015

Status:
Ilejected

I)ecision : l'hc oommittcc notcd that a DL was issued to firm on 25.09.2018, which was followcd by a rcmindcr on

26.1L2018. Ilowcvcr, firm not rcplicd to thc I)L.. 1'hcrcforc, r:omtnittcc dccided to rcjcot thc casc
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Casc No.:6/20/87¨ AI」C1/2015

14

Party Name:WACKl〕 R
METROARK CHI]MICAIンS PVT
lノ 1¬ I).

ⅣIcct No/1)atc:20/87-

ALン C1/2018
02.01.2019

1フ ic.No/1)atc:0210206166

18.09.2015

Status:
I)ef'e rred

HQ Filc :01/87/050 l0O25OlAMl6l I{LA Irilc :02124l040lOO12OlAMl6l

IDccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcbr thc mattcr for cxalnination ofthc

laSC by I)Cpartmcnt of Chcmicals and Pctro Chcmicals

lCase No.:26/14/87-AIノ C1/2016   Party Namc:AGI)I]RCO       Mcct No/1)atc:20/87-      Status:

.                       BI〕 LTING(INDIA)PVT.Iン TD.,  AI′C1/2018            Rcjcctcd
02.01.2019

1HQ File:01/87/050/00359/AM17/ RI′ A「 ilc:05/23/040/00262/AM16/ 1′ ic,No/Datc:0510395845
08.10.2015

11)ccision:Thc committcc notcd that a DI′ was issucd to Arlll on 03.08.2018,which was fo1lowed by a rcmindcr on

130.10.2018.IIowevcr,■rm notreplied to thc DL.Thcrcforc,committcc dccidcd to rttcct the casc

Case No.:5/2/87-Alノ C1/2016 Party Narlllc:VISI〕 N INDl」 S・ 1｀ RII]S McctNo/1)atc:20/87-

1ィIMITED                ‐AI′C1/2018
02.01.2019

Status:
Approved

‐
HQ File:O1/87/050/00007/Λ M17/  Rl′ A「ilc:03/95/040/00263/AM16/ 1′ ic.No/Datc:0310803206

10.03.2016

11)ccision : 13ascd on thc cxamination of thc casc of irm by 
・
1｀ cchnical l〕 xpcrt(COnstlltant{SK})in I「 ilC No.

101/87/050/00009/AM17,thc Cominittcc dccidcd to adopt fcp1lowlng norms:―

Ilmulsior-r

QTY

lKg

IMPOIt‐ 1｀ I・ 1・ 1うM

VINYIン ACI〕
′
I｀ATI]MONOMI]R

VI〕OVA l()MONOMI〕 R{VinylCStCr of 2
cthyl hcxam()ic acid}

I〕 10(〕
′
I｀YIノ MAI″ I]A′ 1｀ l〕

HYDROXYl〕 THYIン CI〕 Iノ Iフ UIンOSE

l〕 MIJIン SO(〕 l〕NIンCN 287

′
I｀ 1〕XANOIフ l'A{2,2,4-Trimcthyl-1.3-
pcntancdiol lllonoisobutyratc}

DYNASYIノ AN(〕 IンYMO{Orgal10 Silanc}

HI(〕 II DI〕 NSH｀Y POIン Yl〕 THYIン 1〕NI〕

(131ンOWIN(〕 GItADl〕 )

Quantity

O.4110Kg

O.0980K3

0.0110Kg

O.0096Kg

O.0055Kg

O.0144Kg

0.0010K3

ノ`S       pcr

packaging

policy

RA may take consequential action as per Policy / Procedures

Party Namc:VISI]N INDUSTRIIiS Mcct No/1)atc:20/87-6 Case No.:6/2/87-AIノ C1/2016

メ∈ノ″|九_

Status:



HQ Filc:01/87/050/00008/AM17/ RIン A Ifilc:03/95/040/00334/AM16/1´ ic.No/Datc:0310803234

111.03.2016

1Decision : Based On the cxamination of thc casc of Arm by l｀ cchnical Expcrt(Consultant{SK})in irilC No.

01/87/050/00008/ANl17,thc Comlnittcc dccidcd to adopt fbHowing norms:―

Quantity

O.3684K8

0.0678K8

0 0033Kg

O.0168Kg

O.0886K3

0.0017Kg

ノヽs      pcr
packaging

policy

Iン IM11｀ lEI) AI′C1/2018
02.01.2019

Party Nalllc:VISl〕N INDUSTRII:S Mcct No/1)atc:20/87-

I′IMITIED               AI′ C1/2018
02.01.2019

Approved

Status:
Approved

Casc No.:7/2/87-ノ ヘIノC1/2016

IHQ Filc:01/87/050/00009/AM17/ RI_′ A Filc:03/95/040/00335/AM16/1ッ ic.No/1)atc:0310803231

11.03.2016

1)ecision : Bascd on thc cxamination of thc casc of flrln by 
′
1｀ cchnical l]xpcrt(ConSultant{SK})in lfilC No.

101/87/050/00009/ノ Mゝ17,thc(3olnlnittcc dccidcd to adopt fonowing norins:一

八 ,ズン 〃わルー

剛曙 縦 曇椰 W
Udソ o98hawan,New ttc,I:ヽ 1

Quantity

0.4110Kg

0.0980K3

0.0110K3

0.0096Kg

ヨ

ー

ー

「

―

「

「

・ ．́

―
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I〕 ML」 Iン SO(〕 l〕 NI″CN 287

′
I｀ 1,XANOIン l〕A{2,2,4-′ I｀rimcthyl-1.3-

pcntancdiol mon()isobutyratc}

SLIRITAO'I'AN'I'S { AIkyl Polycthylcnc
(iiycol Iithcr,t

HI(〕 II DI〕 NSH｀ Y POI´ Yl〕 THYI´ l〕 Nl〕

(131ッOWING GRAl)I〕 )

0.0055Kg

0.0144K3

0.0010Kg

RA may tako consequential action as per I'olicy / Proccdurcs

ICase No.:34/13/87-ALC1/2()16   Party NamclVISEN INDUSTRII〕 S McctNo/Datc:20/87-
|                       11′ IMITEI)                AI′ C1/2018
1                             ‐                             102.01.2019

1HQ File:01/87/050/00309/AM17/ 1tLA「 ilc:03/95/040/00899/AM15/L′ic.No/Datc103 1 080325 1
11.03.2016

Status:
Approved

Decision : Ilascd on thc cxaminatjon of thc casc of firm by l'cchnical lixpcrt (Consullant {SK}) in I'ilc No.

01/87/050/00309/AM 17, thc Comrnittce dccidcd to adopt lbllowing norms:-

I〕XPORT ITlう M QTY IMPOIt′ 1｀ I´ 1｀ I〕M Quantity

VAM Vrcova(〕 opolylllcr l〕 lnulsion

Solid Contcnt 55ト ー1%(PACKED IN
4400 HM Iン DPI]0´FDRUMS′ I｀ARE
W′ I｀.8.786K(〕 S PI〕 R DRIJMS.)

lKg VINYIノ ACI〕
′
1｀ATI〕 MONOMI〕 R 0.4110Kg

VI〕OVA 10 MONOMI〕 R{Vinyl l〕 Stcr of
21〕thyI IIcxamoic Acid}

0.0980K3

l〕 I OCTYIノ MAI″ I〕 ATI〕 0.O110KB

HYDR()XYl〕THYIィ Cl〕 I″ IノUIィOSI] 0.0096Kg

llMLJIン SO(〕 I〕 NIン (〕N287 0.0055K3

′
I｀ 1〕XANOIノ I〕A{2,2,4-′ I｀rimcthyl-1,3-

pcntancdiol mon()isobutyratc}
0.0144Kg

SHフQUI〕 S′ I｀ SHノANl〕 187/SHン ANIE

Z6()4()/KBM403{3(〕 IンYCIDOXY
PR01)YIン

ア
I｀ ItIMI〕
′
HI()XY SHンANl〕 }

0.0010Kg

HI(〕 II DI〕 NSI′ 1｀Y POIッ Yl'THYIフ ENl〕

(131ィOWING(〕 RAl)I〕 )

As pcr
packaging
policy

RA may take consequential action as per Policy / Proccdures

packaging

‐
 ICase No.:6/1/87… AIしC1/2016    1Party Namc:VISI]N INDUS'1｀ ItIIES Mcct No/Datci20/87-

9‐                       11′ IMITI〕 D                AIフ C1/2018
02.01.2019

A*/ / t*r*--*

Status:
Approvcd

As pcr
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1HQ Filc:01/87/050/00359/AM16/ 1tl′ A IFilc:03/95/040/00592/AM16/1′ icoNo/1)atc:0310803332
115.03.2016

Decision : Bascd on thc cxamiration of thc casc of firm by 'l'cchnical lixpcrt (Consultant {SK}) in Irilc No.
011871050/0035g/AM16, thc Committcc dccidcd to adopt following norms:-

EXPORT ITEM QTY IMPOR 「́ I・ FIう M Quantity

STYRENI〕        ACRYIィ ATI〕
C()POLYMI〕 R I〕 MUIノ SION SOIン H)
CON・ 1｀ENT 45%1/-1%(PACKl〕 I)IN
7 FIノ EXI′「 ANKS

lKg BUTYIノ ACRYI″ ATI〕 0.2()6Kg

STYRI〕 NI〕 MONOMI〕R 0.206Kg

ACRYIン IC ACH) 0 0048Kg

ACRYIフ AMIDI〕 0.0103K3

SURIrACTANTS{AlkyI Polycthylcnc
Glyc()ll〕 thcr}

0.0377Kg

POTASSILJM PI〕 RSUIンPHATI〕 0.0017Kg

MI〕 THYIン MI〕HTACRYIン ATI〕 0()()10Kg

SIIンQUI〕 S′ I｀ SHィ ANI〕 172/(〕 l〕NIOSH´ (〕F

56(OR(〕ANO FUNCT10NAIン )
0.0100Kg

TOPIン OADING BO′ I'I｀ OM DISCHARGI〕
lギ Iン l〕XIBA(〕 S

As pcr
packaging
policy

RA may take consequential action a per I'olicy / Procedures

|  ICasc No.:25/8/87-AIノ C1/2016    :Party Namci VISI]N          Mcct No/1)atci20/87-      Status:Approvcd
‐ |                        .INDUSTRIIES Lィ Iヽ41T1lD      AL′C1/2018

02.01.2019

1 HQ Filc:01/87/050/00137/AM17/ RLィ A IFilc           l″ ic.No/1)atc:0310803331 1           ‐

|  |                              :03/95/040/00262/ノ Mヽ16/        15.03.2016               1                    1

1  1)ccision : I〕 ascd on the exalnination of thc casc of rlrm by Tcchnical lixpcrt(ConSultant{SK})in lrilC No.‐
‐   .01/87/050/00137/AM17,thc(3omnlittec dccidcd to adopt foHowing norlllsi―

I]XPORT I・ I｀ l〕M IMI)OR・「 11｀I]M Quanlity

VAM Vcova Cop()lylllcr I〕 mulsion

Solid Contcnt 551-1%(PACKIEI〕 IN

80011M HDPI]DRUMS O「 TARI〕
W′ 1｀ .8.5()KGS)

lKg VINYIフ A(〕 I〕
′
I｀ATI]ヽ40NOMI〕 It 0.3684Kg

VI〕OVA 10 MONOMI〕 It{VinyI Estcr of
21〕thyH Icxam()ic Acid}

0.0678Kg

Ql・Y

-e-"4 fLnn"-*

―

ヽ

|

・・
１
１

到

―

ヨ



０
０

HYDROXYl〕THYIン (〕 l〕 Iン Iン UIツ OSI〕

l〕MUIノ SO(〕 I〕 NIン (〕N287{Alkyl
Polycthylcnc(〕 lycol lithcr}

I〕THYIノACRYI″ ATI〕

DYNASYIフ ANVTI〕 0{SilanC}

HIGII Dl〕 NSH｀Y POIフ Yl〕 THYIン I〕 NI〕

(131ンOWING GRAl)I〕 )

pcr Policy / I'rocedures

Case No.:63/3/87-ALCl/2017 Party Narnc:SNI; llNI)lAl PV'l'. Mcct No/l)atc:20181-

0.0()33Kg

O.0168K8

0.0886Kg

O.0017Kg

As      pcr
packaging

policy

LTI)。
,

HQ File:01/87/050/00264/AM18/ RLA「 ilc:26/24/040/00005/AM17/

ALC1/2018
02.01.2019

Ljic.No/1)atc:2610012755

13.05.2016

Status:
Rciectcd

pcr rcqucst of thc

Status:
I)eferred

Decision : Thc committcc notcd that a [)[. was issucd to firm on 02.08.2018, which was lollowed by a rcmindcr on

26.11.2018. IIowcvcr, firm not rcplicd to thc DL.1'hcrcforc, cotntnittcc decidcd to rcjcct thc casc

Casc No.:1/8/87-AIノ C1/2016 Party Namc:WACKIiI{ Mcct No/1)atc:20/87- Status:
I)eferredI                      METROARK CHIζ MICAI′S PVT  Alン C1/2018

L′TI)                         02.01.2019

12‐HQ Filc:01/87/050/00H3/AM17/ RLA「 ilc:02/24/040/00022/AM17/ L′ ic.No/1)atc:0210206703
19.05.2016

1)ecision :′ I｀ hc comnlittcc considcrcd thc as pcr agcnda and dccicd to dcR〕 r thc inattcr as

lirm

Casc No.:2/8/87-AIノ C1/2016

13 1HQ Filc:01/87/050/00H4/AM17/

Party Nalnc:WACKI〕 R
METROARK CHllMICAIンS PVT
lンTI)

RLA lfilc:02/24/040/00024/ノ Mヽ17/

Iヽcct〕 oヾ/1)atc:20/87-

AI´C1/2018
02.01.2019

1′ ic.No/1)atc:0210206704

19.05.2016

Decision : I'hc committce considcrcd thc as pcr agcnda and dccicd 1o dcfcr thc mattcr as pcr rcqucst of thc

firm

CaseNo.:37114l87-4LC112016 PartyNamc:NAVRATAN Mcct No/1)atc:20/87- Status:
I)cf'erredSPl〕CIAl′TY CHIζ MICAI_′ SI′ IンP  ALノC1/2018

02.01.2019

14 1HQ Filc:01/87/050/00370/AM17/ RI′ A FiL:08/24/040/00085/AM17/ Lic.No/1)atc:0810138106
06.06.2016

Decision : 'l'hc committcc considcrcd thc rcqucst oI thc firm hrr dclcrrctncnt of Pcrsoual I lcaring and

dccidcd that anothcr datc lor PII rnay bc givcn to tl-rc I'rnn and dclcrrcd thc casc.

/―
―
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ICase No.:2/13/87-AIノ C1/2016

15 1HQ Filc:01/87/050/00277/AM17/

Case No.:51/10/87-AIノ C1/2018

HQ Filc:O1/87/050/00190/AM19/

Dccision:Thc cOmmittcc notcd

30.10.2018.IIowcvcr,flrnl has not

Party Narnc:WACKIiI{ Mcct No/1)atci20/87-

MI]TROARK CHl,MICALン S PVT AI′ C1/2018
1´TI)                         02.01.2019

1tl′A 
「
ilc:02/24/040/00064/AM17/ 1′ ic.No/1)atc:0210206799

レIcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

1´ ic.No/1)atc:0310806728

29.07.2016

30.06.2016

Decision : 'l'hc committcc considcrcd lhc as pcr agcnda and dccicd to dclcr thc maltcr as pcr rcqucsr of thc
firm

Status:
Dcfcrred

Status:
I)eferred

Status:
Reiected

Case No.:36/13/87-AI」 C1/2016   Party Namc:NIKISU「 INI〕
CHEMICAL′ S PVT.IンTD

16 1HQFile:01/87/050/00311/AM17/ RI′
A「ilc:03/95/040/00039/AM17/

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and notcd that a DL was issucd to thc finn .

Flowcvcr, firm has not rcplicd thc DL. 'l'hcrcforc, committcc dccidcd that a final rcmindcr to finn in this
rcgard may bc issucd.

Party Namc:PAVAMAN POlノ Y   Mcct No/Datc:20/87-
PRODUCTS PVT,I′ TD,       AI′ C1/2018

02.01.2019

1tL′A17ilc:07/24/040/00203//tM 17/ 1′ ic.No/1)atc:0710110451

23.09.2016

that a I)1. was issucd to firm on 14.08.2018, which was followcd by a rcmindcr on
rcplicd to the DL.. l'hcrcforc, committcc dccidcd to reject thc casc

20.Case No.:90/15/87-AI」
C1/2016 Party Name:SASA RUBBl]RS

PRIVATE LIMITI]D

Mcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

Mcct No/1)atc:20/87-

Al′ (〕 1/2018

02.01.2019

Mcct No/Datc:20/87-

AI′ C1/2018

Casc No.:17/14/87-Al」 C1/2016   Party Namc:INTliRNA・ 1｀ 10NAI′

CONVI〕YORSLン IMI′ 1・ I〕D

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda
Howcvcr, firm has not rcplicd thc DL. 'l'hcrcforc, committcc
rcgard may bc issucd.

Case No.: I 34115187-n LC ll20l6 l)arty Narnc:SI IIVA
PlIAI{MACIlllM L]'l)

20.10.2016

and notcd that a DIン was issucd tO thc flnll.

dccidcd that a flnal rcnlindcr to flrin in this

Status:
Deferred

tIQ File :01/87/0501003501AM|7I RLA Filc :03/94104010\644lLMl7l Lic.No/l)ate:03 10808590

19 1HQ File:01/87/050/00527/AM17/ Rlン A Filc:34/24/040/00221/AM17/ 1′ ic.No/Datc:3410042657

10.ll.2016

11)ccision:Thc committcc notcd that a DLノ was issucd to Arill on ll.07.2018,which was fo1lowcd by a rcmindcr on

30.10.2018.Howcvcr,irm has not rcplied to thc DIン .Thcrcforc,committcc dccidcd to rttcCt thC casc

Status:
Rejected

Status:
Rciected

K/ ) fL*t r.a



20

02.01.2019

1HQ File:01/87/050/00483/AM17/ RLA Filc:24/24/040/00022/AⅣ l17/ 1ィic.No/1)atc:2410042089

29.11.2016

1D)ecision:Thc cOmmittcc notcd that a DL wasissucd to Arm on 02.08.2018,which was fo1lowcd by a rcmindcr on

126.H.2018.IIowevcr,■ rm not rcplicd to thc Dl′ .ThercfbFc,cOmmittcc dccidcd to rttcct thC Casc

21ギ
Q ΠL Юν8705α0039ンAM17 RLΛ  Hに づν2″04α00057AM17 1夕

だ究 lα

5210042101

1〕 ccision :′ Fhc coln■littcc considcrcd thc rcply()f thc rlrnl whcrcin flrlll has statcd that thcir application R)r

,Advancc Authorization is on rcpcat norl■ basis. 
′
1｀hcrcR)rc, conllnittcc dccidcd to withdraw thc casc frolll

lNorms C()mmittcc.

Case No.:60/14/87-AIノ C1/2016   Party Namc:AAKASH
PIンASTOPACK PVT.Iン TD.,

Case No.:54/16/87-AI」 C1/2016   Party Namc: ASTRA
CORPORAT10N

Mcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

Mcct No/Datc:20/87-

Λl′ C1/2018
02.01.2019

Status:
Withdrarvan

Status:
Withdrawan

Q・ 1｀Y

557MT

22 1HQ Filc:01/87/050/00581/AM17/ IRLΛ「 ilc:22/24/040/00064/AM16/1′ ic.No/Datc:2210015623  
‐

29.12.2016

1)ecision :′ Fhc comlnittcc considcrcd thc rcply()f thc flrln whcrcin flrlη  has statcd that thcir liccnsc、 vas

canccllcd by RA.ア I¬hcrcR)rc,committcc dccidcd t()withdraw thc casc Fr()in Norms Committcc.

Casc No.:55/16/87-

ALC1/2()16

HQ Filc

Party Namc:ASTRA
CORPORAT10N

RLA Filc

Mcct No/1)atc:20/87-      Status:Approvcd

AI´C1/2018
02.01.2019

1′ic,No/1)atc:2210015624  
‐

29.12.2016:01/87/050/00582/AM17/      :22/24/040/00065/ノ Mヽ16/

,Decision : Thc committcc considcrcd thc casc as per agcnda and decidcd to ratify thc liccncc as follows subjcct to

23 all statutory clcarances sincc import itcm is uscd butyl rubbcr tubc scrap;

ICase No.:25/16/87-AIッ C1/2()16   Party Nalnc:NIKHH′ ADHI〕 SIVI〕 S McctNo/1)atc:20/87-
‐                     1´ TD.                 ΛI´ C1/2018

02.01.2019

24 1HQ Filc:01/87/050/00552/AM17/ RL´ A「 ilc:03/95/040/00683/AM17/ 1´ ic.No/Datc:0310810204

30.12.2016

Decision : 'f hc committcc notcd that a I)1. was issucd to firm on 11 .01 .2018, which was 1'ollowcd by a rcmindcr on

30.10.2018. IIowevcr, firm has not rcplicd to thc I)1.. l'hcrcforc, committcc dccidcd to rcjcct thc casc

Status:
Itejccted

勤 ル
ー

l〕XPORT ITl]M

RIECIッ AIM RUBBI〕

RA may take consequcntial action as per Policy / Proceduros
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Casc No.:38/1/87-AI」 C1/2017    Party Namc:NAVRA′ l｀AN ⅣIcct No/1)atc:20/87- Status:
DeferredI                       SPIECIAl′ TY CHl]MI(3AI′ SI′ IノP  AIィC1/2018

02.01.2019

25‐HQ Filc:01/87/050/00038/AM18/  RLA Filc:08/24/040/004H/AM17/ 1ン iC● No/Datc:0810139670
07.02.2017

1Dccision:ア I｀hc committcc considcrcd thc rcqucst of thc irm R)r dcFctrrcmcnt of Pcrsonal

ldeCided that anothcr datc fc)r PII Inay bc givcn to thc flrl■ and dcR〕rrcd thc casc

I Icaring and

Case No.:39/1/87-ALCl/2017 Party Namc: NAVRAI'AN Mcct No/1Datc:20/87- Status:
DeferredSPECIAIッ TY CHl〕 MI(〕 AIン S LI_ン P  Al′C1/2018

02.01.2019

26 1HQ Filc:01/87/050/00039/AM18/ RLA「 ilc:08/24/040/00412/AM17/ 1′ ic.No/Datc:0810139672
1                              .                              07.02.2017

‐Dccision : 
′
「 hc conllnittcc considcrcd thc rcqucst()r thc flrln R)r dcR〕 rrcmcnt()f Pcrsonal IIcaring and

dccidcd that anothcr datc Fc)r PI1 lnay bc givcn to thc rlrlll and dcFcrcdr thc casc.

Case No.:56/16187-Ll,Cl12016 Party Namc:SASA I{tll}lllllts Mcct No/l)atc:20181-
PRIヽ″ATI〕 lソ INIITl〕 D AI′ C1/2018

02.01.2019

Status:

Itcjcctcd

27 1HQ File:01/87/050/00583/AM17/ Rl′ A Filc:24/24/040/00030/AM17/ 1′ ic.No/1)atc:2410042143

08.02.2017

11)ecision:Thc committcc notcd that a DL′ wasissucd to lrm on 01.08.2018,which was followcd by a rcmindcr on

26.H.2018.IIowcvcr,■ rm has not rcplicd to thc DL.Thcrcbrc,committcc dccidcd to rttcct thC Casc

Case No.:50/1/87-ALC1l20l7 Party Namc: SNR 'Mcct No/Datc:20187- Status: Approved
RI〕 CI,AMATIONS PVT.I′ TD; AL′ C1/2018

HQ Filc RLA Filc

02.01.2019

1′ ic.No/1)atc:3010103946

09.02.2017:01/87/050/00050//tM 18/     :30/24/040/00038/ノ Ⅳヽ117/

Decision : 'fhc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc liccncc as lollows subjcct to all

'28 lstatutory cl"aranccs sincc impon itcm uscd butyl r;bbc;tubc scrap:

QTY

450000K8

ム夏ルし-4-
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「
‐

:

|

‐Case No.:1/16/87- Party Namc:VISI〕 N
INDUSTRIES I_′ IMITED

RIン A「 ilc
:03/95/040/002221NM 17/

Mcct No/1)atc:20/87-

AI′C1/2018
02.01.2019

Status: Approved
ALC1/2016

IHQ Filc
:01/87/050/00528/AM17/

l′ ic.No/1)atc:031081145

18

27.02.2017

of thc casc of firm by l'cchnical l:xpcrt (Consultant tSK)) in lrilc No.

ll81l05AlA0127lA}dl8, thc Committcc dccidcd to adopt following norrls:-

l]XPORT ITl〕 M QTY IMP()It′ FI´ 1・ 1lM Qurantity

VAM Vcova Copolymcr Irmulsion
Solid Contcnt 55+-IoA lKg VINYIン A(〕 I〕

′
I｀ATI〕 MONOMIう R 0.4110Kg

VIIOVA l0{Vinyl l:stcr of 2 irthyl
Ilcxonic Acid)

0.0980Kg

DI OCTYIノ ⅣIAI″ l〕ATI〕 0.0110Kg

HYDROXYI]THYIン CI〕 Iッ Iン UIン OSI〕 0.0096Kg

l〕 MUI″ SOGEN IノCN 287{Alkyl
Polycthylcnc(〕 lycol llthcr}

0.0055Kg

′
I｀ 1〕XANOIン I〕A{2,2,4-Trimcthyl-1,3-

pcntancdiol mon()isobutyratc}
0.0144Kg

DYNASYLAN (il.YMO {Organo Silanc} 0 0010Kg

HI(〕 II DI〕 NSH｀ Y POIィ Yl〕 THYIン I〕 NI〕

(131ノOWING(〕 RADI〕 )

As pcr
packaging
policy

RA may take consequcntial action as pcr Policy / Proccdurcs

又ノ′ Z第～―

つ

“

０
ノ
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Case No.:70/2/87-AIノ C1/2017  Party Namc:VISI]N
INDUSTRIES I′ IMI′ 1｀ I]I)

Mcct No/1)atc:20/87-   IStatus:Approved
Alン (〕 1/2018            1
02.01.2019             1

1ノic.No/1)atc:0310811461  1

27.02.2017             1

HQ File

:01/87/050/00127/AⅣl18/

RLA Filc

:03/95/040/00044/ANI17/

30

Decision : Bascd on thc cxamination of the casc of firm by Tcchnical lixpcrt (Consultant {SK}) in Itile No.
0118710501001271l\M18, thc Committcc dccidcd to adopt following norms;-

l〕XPORT ITIEM Quantity

VAM V130VA COPOI″ YMI]R
EMUI」 SI()N(SOI″ ID

CONTENT 50%1/-1%)
0.3670Kg

O.1037Kg

0.0130Kg

O.0031 Kg

0.0001 Kg

As pcr packging policy

RA may take consequcntial action as per Ilolicy / I'roccdures

一叩
一　
　
‐Ｋｇ　　一　
　
一　
　
一　
　
一　
　
一　
　
一

ｖｌ
′　
　
　
Ｉ
　
　
Ｅ

ｌ
　
　
一
Ｅ

・
０

　

一
Ｎ

Case No.:127/2/87-ALC1/2017   Party Namc:I]ASTMAN
RECLAMATIONS

HQ Filc:01/87/050/00184/AM18/ RI′A Filc:30/24/040/00047/Λ M16/

Mcct No/1)atc:20/87-

AI_ィC1/2018
02.01.2019

1′ ic.No/1)atc:3010103973

07.03.2017

Status:
Approved

Decision : Thc committcc considcred the casc as pcr agcnda and dccidcd to ratily thc licencc as follows subjcct to ali

statutory clcaranccs sincc import itmc is uscd butyl tubcs scrap:

EXPORT ITI]NI QTY INIPORT I´ 1｀ ItM

REαノAMRUBBER 1 400000Kg l職
署 :I#[II〕ll」Xll'IttRAP

RIJ13BI〕 R PR()CI〕 SS OIIィ

ltI](〕 IンAIMING A(〕 ENT

PINI〕 TAR OHン

ROSIN/RI〕 SIN

RA may take consequential action as per I'olicy / l'rocedures

QTY

360000Kg

12000Kg

6000Kg

8000Kg

8000Kg

/ι^__
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Party Namc:EASTMAN
RIiCLAMATIONS

Mcctlヾ o/1)atc:20/87-

AI′ C1/2018
02.01.2019

Status:
Approved

IHQ File:01/87/050/00186/AM18/ RLA 17ilc: 30/24/040/00035/AM17/ 1′ ic.No/1)atc:3010103974

07.03.2017

32

Decision I 'l'hc comrnittcc considcrcd thc casc as pcr agcnda and docidcd to ratily thc liccncc as lollows subjcct to ali

statutory clcaranccs sincc import itcrn is uscd butyl tubcs:

liXPORT ITEM QTY IMP()It′ l｀ 11｀ 1]M QTY

RI〕CIンAIM RUBBIER
500000Kg

LJSI〕 I)131J・ I｀YIン
′
I｀ LJ131〕 S WI′ I｀ II

CU′ I｀ IN 2()R MORI〕 PIl〕CIIS
450000Kg

RI」 131〕 l〕 It PR()CI〕 SS OII″ 15000Kg

Itl](〕 IンAIMIN(〕 A(〕 l〕 N´ I｀ 7500Kg

PINI〕 TAR OHン 10000Kg

ROSIN/RI〕 SIN 10000K3

RA may take consequcntial action as per Po licy / I'rocedures

Status: Approved

I)ccision : 13ascd on thc cxarnination of thc casc of flrl■ by・ 1｀ cchnical lう xpcrt(COnsultant{SKI)in lrilC No.

101/87/050/00592/AM17,thc(3onllnittce dccidcd to adopt fcpHowing norills:―

liXPORT ITI〕M IMP()It・ 1｀ I‐ 1｀ I]M Quantity

BUTYIン ACRYIン ATI〕 AND
IMETHYIン MI〕THACRYIン ATll
CO―POIン YMERI〕MUIンSIONS
SOIノ IDS CONTl]NT 50%1/―

2%

0.2193Kg

METHYIフ MI〕
′
I｀IIACRYI´ ATl〕 0.2600Kg

III(〕 II I)I〕NSI′ FY
POIノYl〕THYI″ I〕Nl](131ンOWING
GRADl〕 )

As pcr packing policy

RA may take consequential action as per Policy / Procedurcs

02.01.2019

IHQ Filc              Rl′ A「ilc             L′ic.No/Datc:0310811804
:01/87/050/00590/ノ Mゝ17/       :03/95/040/00717/AM17/       14.03.2017

BUTYIン ACRYIノ ATI〕

ン ル
ー

「

―

「

―

―

―

■

―

―

lKg
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1Casc No.:128/2/87…       Party Namc:KOHIN00R    IMcct No/Datc:20/87-
IALC1/2()17            1RECLAMATIONS        ‐AI′ C1/2018

02.01.2019

1HQ Filc             lRL′ A「ilc             I′ ic.No/Datc:3010103981
:01/87/050/00185/AM18/      :30/24/040/00011//tヽ 417/       14.03.2017

Decision I fhc committcc considcrcd thc casc as per agcnda and dccidcd to ratify thc liccncc as follows subjcct to all
statutory clcaranccs sincc import itcm is uscd tyrcs:

EXPORT ITl]Ⅳ l QTY IMI)()It・ rI・ 1｀ 1〕M QTY
RECIンAIM RUBBI]R

1500000Kg
USI]D TYRI〕 S WITH CUTIN 2
0R3PCS

1512000Kg

RI〕 CIノAIMING A(〕 I〕NT 2362Kg

RU13BI]R PROCI〕 SS OHン 8100Kg

PINI〕
′
I｀AR 10125Kg

Rl〕SIN/GL」 M ItOSIN 4725Kg

RA may takc consequential action as pcr I'olicy / I'rocedures

Status: Approved

34

ムJルレーF―
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Case No.:59/1/87… AIJC1/2()17   Party Namc:VISIう N
INDUSTRII〕 SI′ IMITI〕 I)

Mcct No/1)atc:20/87-     Status: Approvcd

AIン (]1/2018

02.01.2019

1ノ ic.No/1)atc:0310811936

20.03.2017

HQ File

:01/87/050/00592/Aヽ 117/

ICase No.:5/1/87-AI」C1/2017

36 1HQ Filc:01/87/050/00005/AM18/

Rl′ A Filc

:03/95/040/00968/AM17/

Decision ; Bascd on thc cxamination of thc casc of firm by Tcchnical llxpcrt (Consultant {SK}) in Filc No.
011871050100592/LM 17, thc Committce dccidcd to adopt following norms:-

Quantity

0.2193Kg

0.2600Kg

As pcr packing policy
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Decision : 'l'hc comrrittcc cor-rsidcrcd thc as pcr agcnda and dccicd to dclcr thc rnattcr as pcr rcciucst of thc
firm

Party Namc:WACKI〕R
METROARK CHI]MICALS PVT
I′TD

Rl′A「 ilc:02/24/040/00219/AM17/

Mcctlヾ o/1)atc:20/87-

Al′C1/2018
02.01.2019

1′ ic.No/1)atc:0210207478

20.03.2017

Mcct No/1)atc:20/87-

ALィC1/2018
02.01.2019

1ン ic.No/1)atc:0210207493

23.03.2017

Status:
l)eferred

Status:
I)cl'crrcd

ICase No.:43/2/87-AI」 C1/2017    Party Namc:・ 1｀ 1う GA INDUSl｀ RII:S
I                     LTD.

37 1HQ Filc:01/87/050/00100/AM18/ RL′ A Filc:02/24/040/00261/AM17/

,Decision : l'hc committcc considcrcd thc rcply of thc firm and dccidcd that rcply may bc scnd to DIPP for
:examination and commcnts and dcfcr thc casc.

38 1133);50/00594/AM17/

Case No.:61/1/87-AIノ C1/2017  Party Nalnc:VISI]N
INDUSTRH〕 Sl′ IMI′ I｀ I〕 I)

Mcct No/1)atc:20/87-     Status: Approvcd

AIン (〕 1/2018

02.01.2019

1′ ic.No/1)atc:0310812089

25.03.2017

ItL″ A lrilc

:03/95/040/00559//tM 17/

Dccision : llascd on thc examination of thc casc of firm by -Icchnical Ilxpcrt (Consultant {SK}) in liilc No.

011871050100594/AMl7, thc Committcc dccidcd to adopt following norms:-

A./ ;, lt-+"y--,-

丁
寸
―
―
―
―
―
十



ltXPORT I″ l｀EM

Polyvinyl Acctatc 131nulsion

Solid Contcnt 500/。 ―卜/-1%

VIEOVA 10{VINYIン l〕 S′ I｀ 1〕R O172
13THYIン HI〕XONIC ACID}

0.0808Kg

O.0532KgMI〕 THYIン MI〕・I｀ IIA(〕 RYIン ATl〕

HYDROXYI〕THYIン CI〕 Iィ Iフ UIン OSI〕

SODILJM VINYIン SL」 IンPHONATI]

27

IンIPORT ITl,M

VINYI″ ACI〕
′
I｀ATI〕 MONOMI〕R

SH″QUI〕 S′ l｀ SHンANI〕 172/

GI]NI()SHン GF 56(ORGAN0

「
UN(〕
′
I｀10NAIン )

SHンQUl〕 S′ F SHン ANl〕 187/SHン ANI〕

Z6()40/K13M4()3(3(〕 IッYCIDOXY
PROPYIン

′
HtIMI〕
′
I｀I10XY)

P()TASSILJM PI〕 ItSl」 Iン PIIA′ I｀ I〕

IH(〕 II DI〕 NSH｀Y
POIノ YIH｀ IIYIフ l〕NI〕 (131“OWIN(〕
GRADl〕 )

Quantity

0.3487Kg

0.0013K8

0.0025Kg

00010K3

0.0015K8

0.0015Kg

As pcr packing poiicy

RA may take conscquential action as pcr I'olicy / Procedurcs

|  ICase No.:44/2/87-AI″ C1/2017 IPatty Namc:WACKI]R
‐METROARK CHI]MICAl′S PVT
IィTD

ItI´ A Ifilc:02/24/040/00263/AM17/

‐Mcct No/1)atc:20/87-

Al′ C1/2018
‐02.01.2019

I:´ic.No/1)atc:0210207504

29.03.2017

Status:
l)ef'erred

39 1HQ File:01/87/050/00101/AM18/

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and dccicd to dcfcr thc mattcr as pcr rcqucst of
the firm

A/ y tL,n

J
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Casc No.:2/12/87‥ AI」C1/2018 Party Namc:MICROSPHI]Rl〕 S ,Mcct No/1)atc:20/87- Status: Approved
(INDIA) Al′ C1/2018

|                         |                           102.01.2019              1

1HQ Filc             lRLA Filc             11′ ic.No/Datc:0310813166

1:01/87/050/00221/AM19/    1:03/95/040/00113/AM18/     ■1.05.2017

1Decision : Bascd On thc cxamination of thc casc Of irm by Tcchnical ltxpcrt(ConStlltant{SKI)in lfilC No.

011871050100221/AMl9, thc Comrnittcc dccidcd to adopt l'oliowing norms:-

(Copolymcr o f Acrylonitrilc) {irxpandcd }

Qtlantity

O.825Kg

RノヽInay takc conscqucntial action as pcr Policy/Proccdurcs

Iixpanccl 920 DU 4O-Fibrc
Drurn 50 K(iS
Nct {Ljncxpandcd}

IHQ Filc:01/87/050/00095/AM18/ IIこ A Filc:03/95/040/00011/AM18/ L′ ic.No/Datc:0310814051

41 
‐                            ‐                            19.06.2017

1Decision:Thc casc of thc Arin was discusscd duHng thc prcscncc of Sh.0.I).Sharma,tcchnical rcprcscntativc of
Dcpartrncnt of Chcl■ licals and Pctro(3hcnlicals, who has inforlllcd that thcy arc sccking information flolll thc Arm in

ordcr to procecs thc casc and 、vill scnd thc I)L in duc cOurs to I)(〕 Ifl・ fbr oward transinission to flrlll.′ 1｀ hcl‐ cR)rc,

‐comrnittcc dccidcd to dcibr thc casc.

Case No.:38/2/87-AIノ C1/2017    Party Namc:RI]L″ IANCl〕
.INDUSTRIIES IノTD.

Case No.:133/2/87-AIJC 1/2017   Party Namc:(〕 13 RU131〕 l〕R
PR()I)l」 CTS

Casc No.:43/3/87-AI`C1/2017    Party Namc:COlン ORPIッAST
SYSTI]MS PVT LTI)

Case No.:59/3/87-AIノ C1/2017

HQ Filc:01/87/050/00260/AM18/

Party Namc:SUNIfLIう X
RECYCL′ ING PRIVATlilノ IMITlう D

RIlノA 
「
ilc:08/24/040/00092/AM18/

Mcct No/1)atc:20/87-

Alフ C1/2018
02.01.2019

Mcct No/1)atc:20/87-

AI_ン (〕 1/2018

02.01.2019

Mcct No/1)atc:20/87-

AIッC1/2018

02.01.2019

1′ ic.No/1)atc:0810140636

Status:
I)eferrcd

Status:
I)cferred

Status:
l)efcrred

Status:
I)ef'crred

Mcct No/1)atc:20/87-

AI′C1/2018
02.01.2019

42‐
HQ「ilC:01/87/050/00190/AM18/ RLA Irilc:31/83/040/00140/AM17/ 1′ ic.No/Datc:3H0066787

19.06.2017

11)ecision:71ヽhc collrllnittcc considcrcd thc casc as pcr agcnda and notcd that a I)I_ン was issucd to thc rlrm.

IIIowever,flrln has not rcplicd thc DL.アI｀hcrcforc,conllnittee dccidcd that a flnal rcnlindcr to flrl■ in this

lrCgard may bc issucd.

43 HQ Filc:01/87/050/00244/AM18/ Rlン A Filc:05/23/040/00113/AM18/ 1ン ic.No/Datci05 1 0403 191
21.06.2017

1Dccision:′ I｀hc committcc hcard thc rcprcscntativc ofthc Arm duHng Pcrsonal Hcaring and dccidcd that Arm

lwill prOvidc morc dctails about thc products andjustiicati()nR)r imports.

々 ノ 之勿_

I〕XPORT ITI]M IMI)()It′ rlTEM

チ鮮
J・嚇撫 詳岬
Udyog Bhawan,New D・ :l卜■i

44



29

13.01 .2017

Decision : 'l'hc committcc considcrcd thc rcply o[ thc firm and dccidcd that rcply may bc scnd to I)IPP for
examination and commcnts and dcfcr thc casc.

ICase No.:71/3/87-AIノ C1/2017

45 HQ Filc:01/87/050/00272/AM18/

Party Namc:G()VIND RUBBI〕 R   ⅣIcct No/1)atc:20/87-
LIMITED.               ‐AIフ C1/2018

02.01.2019

RLA File:30/24/040/00009/AM18/ 1′ ic.No/1)atc:3010104078

14.07.2017

Status:
Rejected

Status:
Iteiectcd

Decision : The committcc noted that a DL was issucd to firm on 03.07.201 8, which was followcd by a remindcr on
30.10.2018. IIowcvcr, firm has not replicd to thc DL. -l'hcrel'orc, 

cclrnrnittcc dccidcd to rcjcct thc casc

Casc No.:72/3/87-AIノ C1/2017 PartyNamc:(iOVINI) IttJIllllll{ Mcct No/l)atc:20181- Status:
Defe rredLIMITED.               IALC1/2018

02.01.2019

HQ Filc:01/87/050/00273/AM18/ Rl′ A「 ilc:30/24/040/00010/AM18/ 1´ ic.No/Datc:3010104079
46 t4.47.2017

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and notcd that a DL was issucd to thc firm .

llowcvcr, firm has not rcplicd thc DI-. 'l'hcreforc, committec dccidcd that a final rcmindcr to firm in this
rcgard may bc issucd.

Case No.:73/3/87-AIノ C1/2017 PartyNamc:GOVINI) I{UI}l}lil{ McctNo/l)atc:20181- Status:
Rejectcdl′IMITED.                ΛI′C1/2018

02.01.2019

47 1HQ Filc:01/87/050/00274/AM18/ RLA llilc i30/24/040/000H/AM18/ 1ノ ic.No/Datc:3010104080

14.07.2017

Decision i 'l'hc committcc notcd that a I)1. was issucd to firm on 03.07.2018, which was followcd by a rcmindcr orr

30.10.2018. IIowcvcr, firm has not rcplicd to thc Dl.. l'hcrcforc, comrnittcc dccidcd to rcject the casc

Casc No.:29/6/87… AI′C1/2017 Party Name:GU」 ARAT Iil′UORO  Mcct No/1)atc:20/87-
CHEMICALS L′TD          AI′ C1/2018

02.01.2019

48 1HQ Filc:01/87/050/00415/AM18/ RLA「 ilc:34/24/040/00077/AM18/ Lic.No/Datc:3410043424
30.08.2017

1Dccision:Thc cOmmittcc notcd that a DL wasissucd to Arm on 04.09.2018,which was fo1lowcd by a rcmindcr on

126.H.2018.IIowcvcr,■ rm notrcplicd to thc DL.ThcrcfcDrc,commれ tcc dccidcd to rttcct the casc

Case No.:6/8/87… AI′C1/2018 Party Namc:'l'l Iljl{MO
IPOl′YMERS PRIVATIEIノ IM11｀ED

49 1HQFilc:01/87/050/00127/AM19/ RI′
A Filc:09/24/040/00249/AM18/

Decision : Thc Committcs considcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal Ilcaring to thc finn wilh
technical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxpon product and proccss involvcd
and defcrrcd thc casc.

4ヽcct lヾ o/1)atc:20/87-        IStatus:

AIノC1/2018          ‐Dcfthrrcd
02.01.2019

L′ ic.No/1)atc:0910065435

06.09.2017
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50

Case No.:4/18/87-AIノ C1/2()18    Party Nalnc:SI]RVI〕 WIう LI′      Mcct No/1)atci20/87-
HOUSEHOLD API)Iン IANCltS   ALノ C1/2018

02.01.2019

HQ File:01/87/050/00453/AM19/ RL′ A Filc:03/95/040/0()434/AM18/1ノ ic.No/1)atc:0310815577

06.09.2017

Dccision : 'l'hc committcc considcrcd thc casc as pcr agcnda and nolcd that RA as wcll as finn wcrc
rcquested on 08.11.2018 to providc thc hard copy ofthc application and thc samc has not bccn rcccivcd so far.
Ihcrcforc, committcc dccidcd that RA and firm may bc rcmindcd in this rcgard and dcfcr thc casc.

Case No.:34/9/87¨ ALC1/2017 ⅣIcct No/1)atc:20/87-

AI″ (〕 1/2018

02.01.2019

1′ ic.No/1)atc:0310815682

12.09.2017

Mcct No/Datc:20/87-

ALC1/2018
02.01.2019

Status:
I)el'crred

Status:
I)eferred

Status:
I)eferred

Status:
I)eferred

rcprcscntativc of
ll-om thc llrrn in
firrn. l'hercfbrc,

51 HQ File:01/87/050/00475/AM18/  RLA Filc:03/94/040/00489/AM18/

Decision : 'l'hc committcc considcrcd thc rcply of thc firm and dccidcd that rcply may bc scnd to'l'cchnical
Expcrt (Consultant {SK}) for cxamination and commcnts and dcfcr thc casc.

Case lNo。 :35/9/87-AIノ C1/2017 Party Namc:ARCHROMA INDIA  Mcct No/1)atc:20/87-
PRIVATI〕 lンIMITI]D         Alィ C1/2018

02.01.2019

52 1HQ Fib:01/87/050/00476/AM18/ 1く L′A Filc:03/94/040/00495/AM18/ Lンic.No/1)atc:0310815735

13.09.2017

1)ccision:′ I｀hc conllnittcc considcrcd thc rcply()fthc flrlll and dccidcd that rcply inay bc scnd to・
1｀ cchnical

lExpe■ (COnsultant{SK})R)r CXaminati()n and commcnts and dcλ rthc casc.

Party Namc:ARCHROMA INDIA
PRIVATI〕 LIヽ41TI〕D

Party Namc:RI〕 LIANCl〕

INDUSTRHiSIフTD.
Case No. :3/5/87 - Al,Cl 12077

HQ File :0 l/87/050/003 I 8/nM 1 8/
53,

Decision I l'hc casc of thc firm
Departmcnt of Chcmicals and Pctro
order to procccs thc casc and will
committcc dcoidcd to dcfer thc casc.

Case No. :4/5/87-ALC I 12017

Itl′A Filc:03/95/040/00229/AM18/ 1ノic.No/1)atc:0310815892
22.09.2017

was discusscd during thc prcscncc of Sh.().P.Sharina,tcchnical

Chclllicals, who has infcDrincd that thcy arc sccking inbrination

scnd thc I)Iン  in duc cours to I)(〕 lf´「  for oward translllission to

Party Namc:RI]lフIANCIう

INDUSTRII〕 S LTD.

Mcct No/1)ate:20/87-

ΛLC1/2018
02.01.2019

1′ ic.No/1)atc:0310815891

22.09.2017

Status:
Dcferred

54

HQ Filc :01/87/050/003 1g/AM 18/ I{l.A l]ilc :03/95 lA40l00277lAMl\l

Decision : l'hc case of thc firm was discussed during thc prcscnoc o[ Sh. O.P. Sharma, tcchnical rcprcscntativc ol-
Departmcnt of Chemicals and Petro Chcrnicals, who has informcd that thcy arc sccking information lrom thc finn in
ordcr to procccs the case and will scnd thc DL in due coursc to I)GIrl' l'or onward transmission to firm. -l'hcrcforc,

committee dccidcd to dcfcr thc casc.

ム^乙ノ ″
…



Mcct No/Datc:20/87-

AL′ C1/2018
02.01.2019

IHQ Filc:01/87/050/00431/AM18/ IRLA Filc:03/95/040/00441/AM18/ Lic.No/Datc:0310816957
55 1                            1                            ■o.ll.2017

1Decision:Thc casc of thc irm was discusscd du五 ng thc prcscncc of Sh.0.P.Sharma,tcchnical rcprcscntativc of
lDepartmcnt of Chcnlicals and Pctro Chcnlicals, who hasinお rmcd that thcy arc sccking information針 om thc Arlll in
orderto procccs thc casc and will scnd thc I)L in duc coursc to I)(〕 Fl｀ fbr onward transnlission to Arm.1・ hcrcftprc,
comlnittcc dccidcd to dcfcr thc casc.

ICase No.:16/9/87-AIノ C1/2017    Party Namc:MΛ CRO POIンYMI〕RS McctNo/1)atc:20/87-
P.l′ TD.                 AIン C1/2018

02.01.2019

56 1HQFile:01/87/050/00457/AM18/ Rlノ
A Filc:08/24/040/00225/AM18/1′ ic.No/Datc:0810141287

.10.11.2017

Decision : Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal l.lcaring to thc firm with
technical and production pcrsons who arc wcll verscd with thc casc to cxplain thc cxport product and proccss involvcd
and defcrrcd thc casc.

Case No.:10/8/87-ALC1/2017 Mcct No/〕 Date:20/87-

AL′ C1/2018
02.01.2019

IHQ File:01/87/050/00428/AM18/ RIィ A Filc:03/95/040/00440/AM18/ 1ッic.No/Datc:0310817008
57 1                            i                             13.11.2017

11)CCiSiOn:Thc casc of thc irin was discusscd during thc prcscncc of Sh.0.P.Sharma,tcchnical rcprcscntat市 c of

lDepartmcnt of Chcmicals and Pctro Chcmicals,who has informcd thatthcy arc sccking information ttom thc irin in
lorderto procccs thC Casc and will scnd the Dl′ in duc cours to I)(〕 lFl｀ for oward transnlission to flrm.1・ hcrcR)rc,

lcomlnittcc dccidcd to dcfcr thc casc.

Case No.:11/8/87-AIノ C1/2017

31

Case No.:13/8/87-AI」 C1/2017   1Party Namc:REl′ IANCI〕

.INDUSTRIES Lィ 1｀D.

Party Namc:RIEI′ IANCIう

INDUSTRII]S LTD.

Party Namc:RI]I′ IANCIt
INI)モ」STItIIう SLン

´
1｀ I).

ICase No.:12/8/87-AI」 C1/2()17    Party Namc:RI]Iン IANCI〕

I                        INDUSTRII]SL´ TD.

59 1HQFilc:01/87/050/00430/Λ
M18/ IRIィA Filc:03/95/040/00322/AM18/

Status:
I)efcrred

IHQ Filc:01/87/050/00429/AM18/ .RIィ A Filc:03/95/040/00308/AM18/ 1_′ ic.No/Datc:0310816997

58 1                            ‐                             13.11.2017

11)eCiSiOn:Thc case of thc irm was discusscd during thc prcscncc of Sh.O.Po Sharma,tcchnical reprcscntativc of

lDepartmcnt of Chcmicals and Pctro Chcmicals,who has informcd thatthcy arc sccking information from thc irm in
lorder to procccs thC Casc and will send thc I)Iフ in duc coursc to I)(〕

「
1｀ fbr onward transnlission to flrm.1‐ hcrcfcDrc,

‐comnllttcc dccldcd to dcfcr thc casc.

Mcct No/1)atc:20/87¨

AI′C1/2018
02.01.2019

Mcct No/Datc:20/87-

ALィ C1/2018
02.01.2019

1′ ic.No/1)atc:0310816999

13.ll.2017

Status:
Deferred

Status:
I)elerred

Stalus:
I)eferred

Status:
I)cfcrred

Decision : l'hc casc of thc firm was discusscd during thc prcsoncc of Sh. O.P. Sharma, tcchnical rcprcscntarivc o1'

Departmcnt of Chemicals and Pctro Chcmicals, who has informcd that thcy arc sccking information liorn thc firn"r in
order to procccs thc casc and will send thc DL. in duc cours to I)GIrl' for oward transmission to firm. 'l-hcrcforc,

スノンたリーー
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60

‐63

‐Casc No.:103/10/87-AIノ C1/2017

64 ‐

‐HQ File:01/87/050/00593/AM18/

Party Namc:CHAND
I〕NGINEERING

RLA Filc:12/21/040/00032/AM18/

(ヽcct No/1)atc:20/87-

Al′ C1/2018
02.01.2019

1′ ic.No/Datc:0310817001

13.11.2017

ⅣIcct No/1)atc:20/87-

ALン (〕 1/2018

02.01.2019

lヽcct No/1)atc:20/87-

AIン C1/2018
02.01.2019

Mcct No/1)atc:20/87-

ALC1/2018
02.01.2019

1ノic.No/1)atc:0310817153

20.ll.2017

NIcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

Lッ ic.No/1Datc:1210009617

21.ll.2017

comnlittcc dccidcd to dctr thc casc.

Case No.:14/8/87-AI′ C1/2017    Party Namc:RI]lソ IANCI〕
INDUSTRIIES LTI).

HQ File:01/87/050/00432/AM18/ 1tl′ A Filc:03/95/040/00391/AM18/

Casc No.:15/8/87-AIノ C1/2017    1)arty Namc:RI]I′ IAN(〕 l]

INI)l」 SrI｀ ItlliS Iン 1｀ I).

Casc No.:19/8/87-AIノ C1/2017    Party Namc:RELIANCI〕
INDUSTRIES lン TD.

Casc No.:23/8/87-AIノ C1/2017    Party Namc:RI〕 lン IANCI]
INDUSTRII]SIフ TD.

HQ IrilC:01/87/050/00441/AM18/ 1tlィ A IFilc:03/95/040/00312/AM18/

Status:
Dcf'erred

Status:
I)ef'errcd

Status:
Deferred

Status:
I)el'errcd

Slatus:
Ilc.icctcd

Decision : Ihc casc of thc firrn was discusscd during thc prcscncc of Sh. O.P. Sharma, tcohnical rcprcscntativc of
Departmcnt of Chcmicals and Petro Chcmicals, who has informcd that thcy arc sccking information from thc firm in
order to procccs thc casc and will scnd thc DL in duc cours to DGI|]' for oward transmission to firm. l'hcrcforc,
committcc dccidcd to dcfcr thc casc.

IHQ File:01/87/050/00433/AM18/ IRl′ A Irilc:03/95/040/00349/AM18/ II_′ ic.No/1)atc:0310816998

61 1                                                          13.11.2017

1)ccision:Thc casc of thc flrin was discusscd during thc prcscncc of Sh。 ().P.ShaHna,tcchnical rcprcscntativc of

Depanmcnt Of Chcnlicals and Pctro Chcnlicals, 、vho has infcprlllcd that thcy arc sccking information fl‐ oln thc Arill in
ordcrto procccs thc casc and will scnd thc I)Iィ in duc cours to I)(〕 I↑

″
I｀ fbr oward transrnission to flrm.1｀ hcrcfcbrc,

‐comnlittcc dccidcd to dcfcr thc casc.

HQ File:01/87/050/00437/AM18/  Rl′ A Filc:03/95/040/00408/AM18/ 1´ic.No/Datc:0310817002

62                                                             13.11.2017

1)ecision:′ I｀ hc casc of thc rlrln 、vas discusscd during thc prcscncc of Sh.().P.Sharina,tcchnical rcprcscntativc of

lI)Cpartlncnt of Chclnicals and Pctro(3hcnlicals, 、vho has inforincd that thcy arc sccking information iolll thc Arin in

OrdertO prOcccs thc casc and will scnd thc DIノ in duc collrsc to DG「 T For onward transmission to Arm.Thcrcbrc,

lcomrnittec dccidcd to dcfcr thc casc.

Decision : Thc casc of thc firm was discusscd during thc prcscncc of Sh. O.P. Sharma, tcchnical rcprcscntativc of
Departmcnt of Chcmicals and Pctro Chcmicals, who has infonncd that they arc sccking information from thc firm in
ordcr to procccs thc casc and will scnd thc DL in duc cours to DGIII' for oward transmission to firm. Thcrcforc,
committee decidcd to dcfcr the casc.

スノ/ん匂_F_
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Decision : Thc committcc notcd that a Dl. was issucd to firm on 17 .01.2018, which was lollowcd by a rcnrindcr on

30.10.201 8. Ilowcvcr, finn not rcplicd to thc DL.. fhcrcforc, committcc dccidcd to rcjcct thc casc

IHQ Filc:01/87/050/00435/AM18/RL´ A llilc:03/95/040/0()551/AM18/ 1′ ic.No/Datc:0310817320

65                                                               27.ll.2017

1Decision:Thc casc of thc irm was discusscd during thc prcscncc of Sh.0.P.Sharma,tcchnical rcprcscntat市 c of

lDepanmcnt Of Chcmicals and Pctro Chcmicals,who has informcd thatthcy arc sccking information[om thc irm in
lordcrtO procccs thC Casc and will scnd thc DI′ in duc cours to DGIオ

・
I｀ fcpr oward transmission to Arm.Thcrcbrc,

‐comlnlttcc dccldcd to dctr thc casc.

ICase No.:28/10/87-AI′ C1/2017

69 1

1HQ Filc:01/87/050/00518/AM18/

Party Name:RELノ IANClう

INI)l」 STItII〕 SI′
′
「 I).

ItL′ A Filc:03/95/040/00452/AⅣ 118/

Mcct No/1)atc:20/87-

AI_ンC1/2018
02.01.2019

Mcct No/1)atc:20/87-

AI´ C1/2018

02.01.2019

Mcct No/Datc:20/87-

ALC1/2018
02.01.2019

Mcct No/1)atc:20/87-

Al′ C1/2018
02.01.2019

Mcct No/1)atc:20/87-

AI′ C1/2018

02.01.2019

1′ ic.No/1)atc:0310817513

Case No.:17/8/87-AI」 C1/2017  Party Namc:RI]I′ IANCIt
INDUS′ l｀ RII]SIン TD.

Casc lヽ o.:18/8/87-AIノ (C1/2017     Party〕 aヽmc:Itl〕 l´ IAN(〕 l〕

INDUSTRH〕 SI′ TD.

Case No.:20/8/87-AI」 C1/2017   Party Namc:RI〕 I′ IANCI〕

INDUS‐ 1｀ RIIう SLンTD.

Case No.:22/8/87-AIノ C1/2017  Party Namc:RI〕 LIANCIう
INDUSTRIES L′ TD.

Status:
Deferrcd

Status:
l)eferred

Status:
I)eferrcd

Status:
I)eferred

Status:
I)cferred

HQ File :01/87/0501004361AM181 RLA l.ilc :03/95/040/00494lAMlql Lic.No/l)atc;03 108 I 732 I

27.11.20t766

Decision : Thc casc of thc firrn was discussed during thc prcscncc of Sh. O.P. Sharma, tcchnical rcprcscntativc of
Department of Chcmicals and Pctro Chcmicals, who has informcd that thcy arc sccking information from thc firrn in
order to procccs thc casc and will scnd thc DL in duc cours to DGIJI' for oward transmission to firm. 1'hcrcforc,
'committcc dccidcd to dcfcr thc casc.

IHQ Filc:01/87/050/00438/AM18/ RLA Filc:03/95/040/00518/AM18/ 1フ ic.No/Datc:0310817316

67 .                                                           27.11.2017

1Dccision:Thc casc of thc flrrn was discusscd during thc prcscncc of Sh.().P.Sharrna,tcchnical rcprcscntativc of

lDepartmcnt of Chemicals and Pctro Chemicals,who has informcd thatthcy arc sccking information針 oln thc Arm in

lordcr to procccs thC Casc and 、vill scnd thc I)l′ in duc cours to I)(〕 Fl｀ for oward transrllission to flrm.″ 1｀ hcrcftDrc,

lcomΠlittcc dccidcd to dcfcr thc casc.

:HQ File :01/87/050/00440/AM l8/ RLA I'ilc :03/95/040/00517/AM l8/ l.ic.No/l)atc:03 108 I 7325

68 I 2'l .11.2017

Decision : 
.l.n" 

"ur" 
of ,h" fir- was discussed during thc prcscncc of Sh.0.P. Sharma, tcchnical rcprcscntativc of

lDepartment of Chcmicals and Pctro Chemicals, who has informcd that thcy arc sccking informalion from thc firm in

iorder to procees thc casc and will scnd thc D[, in duc cours to I)GIiT for oward transmission to firm. Thcrcforc,

icommittee dccidcd to dcfcr the casc.

A*l k L^ t*o-
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06.t2.20t7

Decision I fhc casc of thc firm was discussed during thc prcscncc of Sh. O.P. Sharma, tcchnicai rcprcscntativc of
Departmcnt of Chcmicals and Pctro Chcmicals, who has inlormcd that thcy arc sccking information from thc finn in
order to procccs thc casc and will scnd the DL in duc oours to I)GI]T for oward transmission to finn. l-hercforc,
committcc dccidcd to defcr the casc.

IHQ File:01/87/050/00560/AM18/  RLA Filc:03/95/040/00451/AM18/ L′ ic.No/Datc:0310817562   1

70                                                           07.12.2017

1)ccision:Thc casc of thc flrl■  was discusscd during thc prcscncc of Sh。 ().P.Sharlna,tcchnical rcprcscntativc ol｀
:Dcpartmcnt of Chcmicals and Pctro Chcmicals, who has infcbrmcd that thcy arc sccking inR)rlllation肝 om thc irm in

orderto procccs thc casc and will scnd thc I)L in duc cours to I)(〕 Fl｀ R)r oward translnission to Arin.´ I｀hcreお rc,

‐comrnittcc dccidcd to dcfcr thc casc.

Casc No.:70/10/87-AI」 C1/2017   Party Namc:RI]Iン IANCI]
INDUS´ rRII]SIン

′
I・ I).

Case No.:7/10/87-AIノ C1/2017    Party Namc:REl′ IANCIE
INDUSTRI13S Iフ TD.

Case No.:27/10/87¨ AIノC1/2017  Party Namc:RI]l′ IANCI]
INDUSTRIl]SL′ TD.

iCase No.:95/10/87-AIノ C1/2017   Party Namc:SWAS・ 1｀ IK

POIンYMERS

Party Nalnc:Rlilン IANCI〕

INDUS′ I｀RIIES I′TD.

ンIcct No/1)atc:20/87-

AI′ (〕 1/2018

02.01.2019

Mcct No/1)atc:20/87-

AIン (〕 1/2018

02.01.2019

Mcct No/Datc:20/87-

ALC1/2018
02.01.2019

Mcct No/1)atci20/87-

ハkIン (〕 1/2018

02.01.2019

ⅣIcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

Status:
Delerred

Status:
I)efcrred

IHQ Filc:01/87/050/00497/AM18/  Rl′ A Filc:03/95/040/00386/AM18/ 1′ic.No/1)atc:0310817653

71                                                            11.12.2017

1)ccision :Thc casc of thc irln was discusscd during thc prcscncc of Sh.().P.Sharrna,tcchnical rcprcsentativc of

lDepartment of Chcmicals and Pctro Chemicals,who has informcd that thcy arc sccking information fl‐ oln thc Arm in

OrdCrtO prOcccs thc casc and will scnd the Dlソ in duc cours to DGIF′ 1｀ for oward transmission to Arm.ThcrcftDrc,

Icomnllttcc dccldcd to dcfcr thc casc.

:  IHQ Filc:01/87/050/00517/AM18/Rl′ Al■ lc:03/95/040/00714/AM18/1′ ic.No/Datc:0310817651

:72  1                                                          11.12.2017

1Decision:Thc casc of thc irm was discusscd during thc prcscncc of Sh.〇 .P.Sharma,tcchnical rcprcscnta五 vc of

lDeparimcnt of Chcmicals and Pctro Chcmicals,who has informcd thatthcy arc sccking information fl‐ oln thc flrm in

lorderto procccs thC Casc and win scnd thc I)I′ in duc cours to I)CII■ 1｀ for oward transnlission to flrm.1｀ hcrcftprc,

.    lcomΠ littcc dccidcd to dcfcr thc casc.

Status:
I)eferred

Status:
I{cjected

73 HQ Filc:01/87/050/00585/AM18/ RL′ A「 ilc:05/24/040/00396/AM18/ Lic.No/Datc:0510404846
11.12.2017

1Decision:Thc cOmmittcc notcd that a DL wasissucd to Arm on 16.07.2018,which was fo1lowcd by a rcmindcr on

130.10.2018.IIowcvcr,irm not rcplicd to thc Dlン .Thcrcfcprc,committcc dccidcd to rttCCt thc casc

Status:
I)el'crred74

Case No.:10/10/87-AI」 C1/2017

スJ″ ん笏か―額
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1HQ Filc:01/87/050/00500/AM18/  RLΛ  Irilc:03/95/040/00453/AM18/ 1ィ ic.No/1)atc:0310817710
12.12.2017

1Dccision:Thc casc of thc Arm was discusscd during thc prcscncc of Sh.0.P.Sharma,technical reprcscntativc of

lDcpartmcnt of Chcmicals and Pctro Chemicals,who has infcDrmed that thcy arc sccking information from thc Arm in

,OrdertO procees thc casc and will scnd thc DL′ in due cours to DGIIT for oward transmission to nrm.Thcrcforc,

icomlnittec decidcd to defer thc casc.

ICase No.:63/10/87-AIノ C1/2017   .Pal‐ ty Namc:ACG PHARMAPACK McctNo/Datc:20/87-
PVT LTD                ALC1/2018

02.01.2019

75'Q nk 
Юν8705υ0055ンAMlツ

lLAnb 
Юν94Юω Ю072ダAMlツ

キすら出 彎

∝0310817909

Status:
I)eferrcd

Status:
Ilejectcd

Status:
l)cferrcd

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and notcd that a DL was issucd to thc l-rrn-r

Flowcvcr, firm has not rcplicd thc DL. 'fhcrcforc, committcc dccidcd that a final rcmindcr to firm in this
rcgard rnay bc issucd.

Casc No.:97/10/87… AI」C1/2017

LIMITI]I)
76 Uq nit" :01/87/050/00587/n M l8/ RLA tiilc:05i24l04OtOOdiOt/Jr,tttr Lic. No/Datc:0s10405 t46

28.12.2017

Decision : l'hc commitlcc notcd that a I)L was issucd to firm on I 7.07.2018, which was followcd by a rcmindcr on
j30.10.2018. Ilo*"rcr, firm not rcplicd to thc DL. Thcrcforc, committcc dccidcd to rcjcct thc casc

Party Nalllc:OCIうAN
THERMOPIィ AS・ 1｀ IC
EL′ASTOMI〕RS PRIVATIう

ICasc No.:31/10/87-AI」 C1/2017  Party Namc:TI]GA INDUSTRHtS
i                        l′ TI).

IHQ「 ilC:01/87/050/00521/AM18/RLA lfilc:02/24/040/00053/AM18/

Case No.:109/10/87-AIノ C1/2017 Party Namc:EASTMΛ N
RI〕CLAMATIONS

Ⅳlcct No/1)atc:20/87-

AL′ C1/2018
02.01.2019

4ヽcct No/1)atc:20/87-

AIフ C1/2018
02.01.2019

1″ ic.No/1)atc:0210208093

29.12.2017

Decision : 'l'l-rc committcc considcrcd thc rcply ol'thc firm and dccidcd that rcply rnay bc scnd to I)IPP for
cxamination and commcnts and dcfcr thc casc.

178

HQ File

:01/87/050/00599/Aヽ (18/

Rcclaim Itubbcr

RLA Filc

:30/24/040/00025/AM18/

Mcct No/Datc:20/87-      Status:Approvcd
AL′C1/2018
02.01.2019

1′ ic.No/1)atci3010104199  ‐

29.12.2017

Decision ! 'fhc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratily thc liccncc as lbllows subjcct to all
statutory olcaranccs since irnport itme is uscd butyl rubbcr tube scrap:

ljXPORT ITEM QTY

500000Kg
USI〕 I)RUB131〕 R′ I｀ L」 131〕 S SCRAP WI′ I｀ II

MLJlノ TIPIッ l,(〕UTS

QTY

450000Kg

15000KgRUBBI〕R PROCIISS OHン

Al * L*"r*-

IMI)()R′「 I・ I｀l]M
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7500Kg

10000Kg

10000Kg

RA may take consequenti

79‐
HQ Filc i01/87/050/00009/AM19/ Rlノ A「 ilc:03/95/040/00763/AM18/ 1′ ic.NoA)atc:0310818339

09.01.2018

1〕ccision:′Fhc comHlittcc considcrcd thc casc as pcr agcnda and notcd that a l)Iン was issucd to thc flrlll.

Howevcr,flrnl has not rcplicd thc DIフ .′Fhercfc)rc,col■ lnittCc dccidcd that a rlnal renlindcr to flrl■ l in this

rcgard rnay bc issucd and Dcfcrrcd thc casc.

Case No.:9/1/87¨ AI」C1/2018 Party Namc:NAVNl]1■
｀

EDUCATION lブ IMI・ 1｀ 1]D

Casc No.:45/1/87-AIノ C1/2018    Party Namc:PRISTINli
M131′ AMINI]I′ lィ P

Mcct No/Datc:20/87-

ALC1/2018
02.01.2019

Mcct No/1)atc:20/87-

AIン (〕 1/2018

02.01.2019

Status:
I)cl'erred

Status:
I)cfcrred

HQ Filc:01/87/050/00045/AM19/ 1こ A Filc:34/24/040/00283/AM18/ 1ッicoNo/Datc:3410043793
10.01.2018               ‐

Dccision:′ I｀ hc cOnllnittcc considcrcd thc rcply()fthc rlrlll and dccidcd that rcply rnay bc scnd to I)IPP for

cxanlination and commcnts and dcfcr thc casc.

Case No.:102110187-Al,Cl12077 Party Narne:KAItl'lll Mcct No/1)atc:20/87- Status:
ApprovedHOMEPRODUCTS PRIVATl]   AL″ C1/2018

LIMITED                  02.01.2019

HQ Filc:01/87/050/00592/AM18/ IRLA Filc:10/24/040/00053/AM18/ 1′ic.No/Datc:1010059871
15.01.2018

I)ccision:13ascd on thc dccision takcn in Norms Committcc― VH Mccting No.9/87-AI′ C1/2018 which was hcld on
27.06.2018,committcc dccidcd to ra● fy liccnsc as undcr:

EXPORT ITI〕 M

Dustpan with

BLADE of rclcvant
sizc, Spccification
and Matcrial

Case No.:35/1/87-AI」 C1/2018

HQ Filc

QTY

100000Numbcr

IMP()It′F ITl]M

l)ustpan 131adc()f rclcvant sizc,

Spccincati()n and MatcHal(Nctt()Nct

一　

　

　

　

　

　

　

　

一

Quantity

Ilais)

RA may take consequential action as pcr Policy / Proccdurcs

Party NamciSNR
RECLAMATIONS PVT.I′ TD;

Itl′AI]ilc

100000Nunlbcr

Status: ApprovcdMcctlヽ o/1)atc:20/87-

AL′C1/2018
02.01.2019

1´ic.No/1)atc:3010104230

82

メこノ/だ匂__

RI〕 CI″AIIⅥ ING A(〕 l〕NT

PINl〕 TAR OHン

ROSIN/RIISIN

1
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:30/24/040/00017/AM18/ 05.02.2018

Decision : 'fhe committce considcrcd thc casc as per agcnda and dcoidcd to ratify thc licence as follows subjcct to all
statutory clcarances sincc import itcm is uscd butyl rubbcr tubc scrap:

BUTYI″ RI〕 CIノAIM RUBBIζR

RA may take conscquential action as per Irolicy / Proccdures

Case No.:4/2/87-ALC1/2018 Mcct No/Datc:20/87-

Al′ C1/2018
02.01.2019

83 1HQ Filc:01/87/050/00050/AM19/ ‐Rl′A Filc:03/94/040/00621/AM18/ 1′ic.No/1)atc:0310818874
05.02.2018

1Decision:Thc cOmmittcc cOnsidcrcd thc rcply ofthc Arm and dccidcd that rcply may bc scnd to Tcchnical
lExpert(Consulant{DNM})for CXamination and commcnts and dcrcr thc casc.

ICasc No.:47/10/87-AI」 C1/2018   Party Namc:3B IfII′ MS PRIVATI〕  Mcct No/1)atc:20/87-
LIMITED                 AIン C1/2018

02.01.2019

84 1HQ File:01/87/050/00186/AM19/  RI′ A Filc:34/24/040/00265/AM18/ 1′ic.No/1)atc:3410043864

06.02.2At8

Decision : 'l'hc comtnittcc notcd that a I)1. was issucd to firm on 14.08.2018, which was lollowcd by a rcrnindcr on
26.11.2018. Iiowever, firm not rcplicd to thc Dt.. Thcrcfore, committcc dccidcd to rcjcct the casc

Case No.:3/1/87-AIノ C1/2018 Party Namc:TEGA INI)USTRIliS  Mcct No/Datc:20/87-
LTD.                  IAI′ C1/2018

102.01.2019

85 1HQ File:01/87/050/00003/AM19/ RLA Filc:02/24/040/00179/AM18/ 1′ ic.No/1Datc:0210208221
16.02.2018

1Decision:′ I｀hc cOmmittcc cOnsidcrcd thc rcply ofthc irm and dccidcd that rcply may bc scnd t()DIPP R)r

lcxaminati()n and commcnts and dcfcrthc casc.

ICase No.:6/7/87-AIノC1/2018 Status:
Rciccted

86 1HQ Filc:01/87/050/00085/AM19/ :Rl`A Filc:03/94/040/00960/AM18/ 1′ ic.No/Datc:0310819362

22.02.2018

1Dccision:Thc cOmmittcc notcd that a DL wasissucd to Arm on 03.08.2018,which was fo1lowcd by a rcmindcr on

126.H.2018.IIowcvcr,irm has notrcplied to thc DL.´ I｀hcrcforc,committcc dccidcd to rttcCt thC casc

Iヽ4P()Itl｀ I´「 IEM

USI〕 D BUTYIン RUBBI]R′ I｀UBI〕

SCRAP{W11｀ H Ml」 IンЧ
｀
II)Iン l〕

CU′ I｀ S/SHRI〕DS/PRIESSBAIン IEI)}

Party Namc:INI)()I「 IIフ

INDUSTRIES I′ TD.

Party Namc:IIl」 IITAMAKI PPIン   Mcct No/Datc:20/87-
LIMITED                 AIン C1/2018

02.01.2019

Party Nalnc:ASAWA
INSUl′ATION PVT.I′TD.

Mcctlゞ o/1)atc:20/87-

AI′C1/2018
02.01.2019

QTY

450000Kg

Status:
I)el'erred

Status:
I{e.ie cted

Status:
I)el-erred

Status:
Reicctcd

スノンル筋―

Case No.:7/7/87-AI」 C1/2018

500000Kg

」
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1HQ Filc:01/87/050/00086/AM19/ RLA lfilc:03/94/040/00984/AM18/II′ ic.No/Datc:0310819472

28.02.2018

1Decision:Thc cOmmittec noted that a DL was issucd to■ rm on 02.08.2018,which was fo110wcd by a rcmindcr on

126.H.2018.Howcvcr,■ rm not replied to thc DIン .Thercforc,committcc dccidcd tO rttcCt thC casc

ICasc No.:31/10/87-AIノ C1/2018   Party Namc:CRIじ ST COMPOSITI]S McctNo/1)atc:20/87-
&PLASTICS PVT.1ン TI).      Λl′c1/2018

02.01.2019

88 1HQ Filc:01/87/050/00170/AM19/ RLA Irilc:08/24/040/00327/AM18/ 1′ ic.No/Datc:0810142102

01.03.2018

1Decision:Thc cOmmittcc nOtcd that a DIン wasissucd tO Arm on 14.08.2018,which was b1lowcd by a
26.H.2018.IIowcvcr,irm has notrcplied tO thc DL.ThcrcfcDrc,committcc dccidcd to rttcct thC Casc

Status:
Re.lected

rcmindcr on

ICasc No.:59/10/87…

‐ALC1/2()18

1HQ Filc

101/87/050/00198/AM19/

lン IMITEI)

LA Filc
:24/24/040/00051/AM18/

AIン C1/2018
02.01.2019

1ィ ic.No/1)atc:2410042381

15.03.2018

Party Narnc:lilSI IFn I{UI}llDI{S Mcct No/l)arc:20187 - Status: Approved

lDecision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc liccncc as follows subjcct to

g9 rall statutory clcaranccs sincc import itmc is uscd butyl rubbcr tubc scrap:

EXPORT ITEM QTY

4000 MT

INIPORT ITEM
Q´ I｀Y

RECIン AIMI〕D RUBBI〕 R SHI〕IET
3600MT

may take consequential action as per Policy / Procedures

Case No.:35/13187-Ll,Cl12018 Party Narnc:llNVIl'l1CII 4ヽcct No/1)atc:20/87-

USI〕 D RUBBI〕 R′ I｀ L」BES CUTINTO
TWO PIl〕Cl]S WITHOUT VAIンVItS
STANDARD(Prc― import cOnditi()n
applicablc)

|                      ICHI]MICAIン SPIECIALノ I・ 1｀IItS PVT.AI′ C1/2018
1                      :LTD                   o2.01.2019

9o lHQ File:01/87/050/00292/AM19/ RLA「 ilc:31/83/040/00169/AM18/ 1′ ic.No/1)atc:3H0067009
20.03.2018

Decision I l'hc committcc notcd that a I)[. was issucd to firm on 28.09.201 8, which was followcd by a rcmindcr on
26.11.2018. Ilowcver, firrn has not replicd to thc Dl,. l'hcrcforc, cornmittcc dccidcd to rcjcct thc casc

Case No.:36/13/87-ALC1 12018 Party Namc:IiNVIl'liCII Mcct No/1)atc:20/87-

Status:
Rejected

ICHEMICAL SPECIAL′ 11｀ IIES PVT.AI′ C1/2018
1LTD                      o2.01.2019

91 1HQ File:01/87/050/00293/AM19/ IRLA 11lc:31/83/040/00170/AM18/ 1´ ic.No/Datc:3110067010

20.03.2018

Decision I 'l'hc committcc notcd that a DI- was issucd to firrn on 28.09.2018, which was followcd by a rcmindcr on
26.11.2018. Ilowcvcr, firm not rcplied to thc DL. 'l'hcrcforc, cornrnittcc dccided to rcjcct thc casc

Mcct No/Datc:20/87-

た ぁ ´
″ 多 ―

Status:
Ilejected

92 ‐Case No.:7/8/87-AI」 C1/2018 Party Namc:AUM Status:

コ
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AI′C1/2018          Rcjccted
02.01.2019

1HQ Filc:01/87/050/00128/AM19/  RLA Filc:22/24/040/00087/Λ M18/ L′ ic.No/Datc:2210015874

21.03.2018

1  1Decision:Thc cOmmittcc notcd that a Dlノ wasissucd to Arm on 08.08.2018,which was followcd by a rcmindcr on

126.H.2018.However,■ rm notrcplicd to thc DI′ .ThcrcFcprc,committec dccidcd to rttcct thC Casc

lCase No.:36/10/87-AI」 C1/2018   Party Namc:GUNJΛ N PAINTS   Mcct No/1)atc:20/87-     Status:
IンIMITH)           Al′ C1/2018        Rcjectcd

02.01.2019

93 1HQ Filc:01/87/050/00175/AM19/ IRI′ A Filc:08/24/040/00365/AM18/ 1ッic.No/1)atc:0810142189   1

21.03.2018                ‐

D)ccision:The cOmmittce notcd that a DL was issucd to■ rm on 14.08.2018,which was followcd by a rcmindcr on

126.H.2018.Howevcr,■ rm not rcplicd to the DL.Thcreforc,commitcc dccidcd to rttccHhC Casc

iCasc No.:38/10/87-AIノ C1/2018  Party Nainc:CRI]ST         4ヽcct No/1)ate:20/87-     Status:
COMPOSITI〕 S&PI′ AS′TICS   ΛlッC1/2018          Rcjcctcd
PVT.l′ TI).               02.01.2019

94 1HQ Filc               RI′ A「 ilc 108/24/040/00387/AM18/1′ ic.No/1)atc:0810142246
101/87/050/00177/AM19/                                     27.03.2018

1Decision:Thc cOmmittcc notcd that a DL′ wasissucd to irm on 14.08.2018,which was fo1lowcd by a rcmindcr on

26.H.2018.IIowcvcr,■ rm not rcplicd to thc DIン .Thcrcfcprc,committcc dccidcd to rttCCt thc casc

‐Case No.:4/10/87-AIノ C1/2018 Party Namc:ARKEMA      Mcct No/1)ate:20/87-    Status:Approved
.                   CHEMICALSINDIA PVT.   ALC1/2018          1

IHQ Filc

IノTD.,

RIン A Filc

02.01.2019

Lic.No/1)atc:0310820192

:01/87/050/00143/ノ Mヽ19/      :03/94/040/01080/AM18/       28.03.2018

Dccision:13ascd on thc cxamination of thc casc of irm by Tcchnical l〕 xpcrt(ConSultant{DNM})in IFile No.

01/87/050/00143/AM19,thc(3omnlittee dccided to adopt fb1lowing norins:―
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一 QTY

lKg

IMPORT ITI〕 M

Ncopcntyl Glycol

Adipic Acid

I'hthalic Anhydridc

0.2674Kg

O l168Kg

0.30921くg

urcs

Case No.:25/10/87-AIノ C1/2018   Party Nalη c:ⅣIINDA TG RU13131]R McctNo/1)atc:20/87-       Status:
PRIVATI]l′ IM11｀ 1〕I)      AI′ C1/2018        1tcicCtCd

02.01.2019

HQ Filc:01/87/050/00164/AM19/ IRLA IFilc i05/24/040/00642/AM18/ 1´ ic.No/Datc:0510406014

,AJ.F /L*. r*^
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28.03.201 8

Decision : The committee noted that a DL was issued to firm on 03.08.2018, which was followed by a rcmindcr on
26.11.2018. I{owcvcr, firm has not rcplied to the DL. l'horcforc, committce dccidcd to rcjcct the casc

Case No.:26/10/87… ALC1/2018   Party Namc:MARUTI´ 1・ I〕CHNO  Mcct No/1)atc:20/87-
RUBBER PVT.Iノ

′
1,I).        AIノ C1/2018

02.01.2019

HQ Filc:01/87/050/00165/AM19/ RLA Ililc:05/24/040/00649/AM18/ 1′ic.No/Datc:0510406049
0s.04.201 8

Decision : Thc committcc notcd that a DL was issucd to finn on 14.08.2018, which was followcd by a rcmindcr on
26.11.2018. Ilowcvcr, firrn has not rcplied to thc Dl..'l'hcrcforc, committcc dccidcd to rcjcct thc casc

Mcct No/Datc:20/87-

Alィ C1/2018
02.01.2019

98‐
HQ File:01/87/050/00395/AM19/ Rlノ A「 ilc:03/94/040/00035/AM19/ 1ィ ic.No/Datc:0310820483

16.04.2018

Decision :′Fhc comnlittcc cOnsidcrcd thc rcply()f thc flrrll whcrcin flrln has statcd that thcy havc applicd fc)r

thc liccnsc on no nomrs/rcpcat basis. 
′
I｀hcrcR)rc, colnnlittcc dccidcd to withdraw thc casc frol■ l Norllls

Cornmittcc.

Casc No.:3/17/87-AI」 C1/2018   ‐Party Namc:BAl′KRISHNA
INDUS 「́ RIES I′ IMITI〕D

Case No.:33/7/87-AIッ C1/2018    Party Nalllc:SWASTIK
POI´YMI]RS

Status:
Itc.je cted

Status:
Withdrawan

Status:

Itcjcctcd

Mcct No/1)atc:20/87-

AL′ C1/2018
02.01.2019

,HQ Filc:01/87/050/00112/AM19/  Rl′ A Filc:05/24/040/00028/AM19/ 1′ic.No/Datc:0510406188

20.04.2018

1)ecision:Thc c01nmittcc notcd that a I)1′ was issucd tO■ rm on 03.08.2018,which was f0110wcd by a rcmindcr on
26.H.2018.IIowcvcr,■ rm not rcplicd to thc DIノ。1｀hcrcforc,committcc dccidcd to rttCCt thc casc

Case No.:3/8/87-AIノ C1/2018    Party Namc:WACKI]R        NIcct No/Datc:20/87-
I                    METR()ARK CHEMICAl′ S PVT ‐Al′ C1/2018
:                      ILTD                   o2.01.2019

100 HQ Filc:01/87/050/00124/AM19/ RLA Filc:02/24/040/00003/AM19/1′ ic.No/Datc:0210208362
25.04.2018

Decision : 'i'hc committcc collsidcrcd thc as pcr agcnda and dccicd to dcfcr thc mattcr as pcr rcqucst of thc
firm

Casc No.:4/8/87… AIノC1/2018

Status:
Dcferred

Status:
I)el'errcd

Party Nalnc:WACKl]R
MI:TROARK CHI〕 MICΛ Iソ S PV´ 1｀
I_′TD

Mcct No/1)atc:20/87-

Alン C1/2018
02.01.2019

1′ ic.No/1)ate:0210208363

25.04.2018

101‐ HQ Filc:01/87/050/00125/AM19/ Rl′A「 ilc:02/24/040/00004/AM19/

Decision : 'l'hc committcc considcrcd thc casc as pcr agcnda and dccicd to dcfcr thc mattcr as pcr rcclucst o[
the firm

ス̂`ノ ん匂-4-



Mcct No/Datc:20/87-

AI′ C1/2018
02.01.2019

102 HQ Filc:01/87/050/00131/AM19/ RLA「 ilc:52/24/040/00077/AM18/ Lttc.No/Datc:5210042628
08.05.2018

Decision:Thc cOmmittcc notcd that a DL wasissucd to irm on 08.08.2018,which was fo1lowcd by a rcmindcr on

26.H.2018.IIowcvcr,irm not rcplicd to thc DL.Thercforc,committcc dccidcd to rttcct thC Casc

41

Case No.:10/8/87-AI」 C1/2018    Party Namc:WINDSON
CHEMICΛ L PVT.I′ TD.

Case No.:29/10/87-AIノ C1/2018   Party Namc:VINYI′ TUBItS
PVT.LTD.,

P.LTD.

HQ Filc:01/87/050/00200/AM19/RLA IFilc

:30/24/040/00010/AM19/

l]XPORT ITl]M

BUTYI″ RI〕CIフAIM RUBBl〕R/
RECI“ AIM RUBBER

Mcct No/1)atc:20/87-

AI′ C1/2018
02.01.2019

Al´ C1/2018
02.01.2019

Status:
Rcjectcd

Status:
Rejected

QTY

180000Kg

103 HQ File:01/87/050/00168/AM19/ IRLA File:05/24/040/00082/AM19/ 1′ ic.No/Datc:

15.05.2018

Dccision:Thc cOmmittcc notcd that a DL wasissucd to Arm on 14.08.2018,which was followcd by a rcmindcr on

26.H.2018.Howcvcr,■ rm has not rcplicd to thc DI_^Thcrcforc,commitcc dccidcd to rttcctthC Casc

Case No.:42110/87-ALC112018 Party Namc: MACI{O POLYMIII{S Mcct No/l)atc:20187- Status:
I)cfcrred

104 HQ Filc:01/87/050/00181/AM19/ IRLA Filc:08/24/040/00019/AM19/ 1ィ
ic.No/1)atc:0810142636   .

18.05.2018

Dccision:: Thc cOmlllittcc considcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal IIcaring to thc nrln with

technical and production pcrsons who arc wcH vcrsed with thc casc to explain thc cxport product and proccss inV01vcd

and dctrrcd the casc.

Case No.:61/10/87-AIJC1/2018 Party Namc:SNR Mcct No/l)ate:20187- Status: Approved
RIECLAⅣlAT10NS PVT.L‐ 1｀I). AL´C1/2018

02.01.2019

1´ ic.No/1)atc:3010104355

07.06.2018

Decision : Thc committcc considcrcd the casc as pcr agcnda and dccidcd to ratily rhc liccncc as lollows subject to all

105 statutory clcaranccs sincc import itmc is used butyl rubbcr tubc scrap:

106 HQ Filc
:01/87/050/00405/AM19/

RLA Filc

:03/94/040/00184/ノ Mヽ19/

RA may take consequential action as per Policy / Procedures

Case No.:I3/l 7187-Al,Cll20l8 Party Namc: KLjl.OI)nY Mcet No/Datc:20181- Status: Approvcd
TECHNOPACK PVT.I′ TD.,   ‐ALC1/2018

02.01.2019

Lic.No/1)atc:0310821587

08.06.2018

IDccision : 13ascd on thc cxamination of thc casc of Arlll by rl｀ cchnical l〕 xpcrt(ConSultant{SK})in lfilC No.

101/87/050/00405/AM19,thc Colnmittcc dccidcd to adopt fcD1lowing norlns:―

A.J,p l|-tn,^

QTY

200000Kg

ISCRAP________J_
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l.05K3

RA may take consequential action as per Irolicy / Procedures

Case No.:24112187-Ll,Cll20l8 Party Namc: ALJM tJI)YO(i Mcct No/Datc:20/87-

AIン (〕 1/2018

02.01.2019

107 1HQ Filc:01/87/050/00243/AM19/ IRL′ A File:05/23/040/00122/AM19/Lic.No/1)atc:0510406877

Status:
Ilejected

I s.06.201 8

Decision : Thc committcc notcd that a I)[. was issucd to firm on 3 I .08.2018, which was followcd by a rcrnindcr on
26.11.2018. IIowevcr, firm not rcplied to thc DL..'l'hcrcl'orc, oomrnittcc dccidcd to rcjcct thc casc

Case No.:4/17187-Al,Cll20l8 Party Namc: MOTIll1l{SON STJMI Mcct No/l)atc:20181- Status:
I)e I'crredSYSTI]MS LINIITliD AIン C1/2018

02.01.2019

108 HQ Filc:01/87/050/00396/AⅣ
119/ RLA llilc:05/24/040/00136/AM19/ 1′ ic.No/Datc:0510406924

20.06.2018

Decision : 
′
I｀hc cOnllnittcc considcrcd thc casc as pcr agcnda and notcd that RA as wcH as flrln wcrc

rcqucstcd on 03.12.2018 to providc thc hard copy ofthc application and thc samc has not bccn rcccivcd so

lfar.ThCrcforc,committcc dccidcd that RA and irm may bc rcmindcd in this rcgard and dcた r thc casc.

Case No.:37112187-Ll,Cl12018 Party Narnc: SNII Mcct No/l)atc:20187- Status: Approved
RI〕CLAMAT10NS PVT.LTD. Λl′C1/2018

02.01.2019

1,ic.No/1)atc:3010104372

22.06.2018

lDccision : 'fhc committcc considcrcd the casc as pcr agcnda and dccided to ratify thc liccncc as follows subjcct to all
109 ,statutory clcarcnces sincc import item is uscd butyl rubber tubc scrap:

IHQ Filc

i:01/87/050/00256/AM19/

BUTYIン RI〕CIンAIM RUBBI〕R/
RECI″ΛIM RUBBI〕 R

RLA Filc

:30/24/040/00016/AM19/

QTY

450000Kg500000Kg

Casc No.:38/19/87-AIノ C1/2018   Party Nalllc:PORUS
LンA130RATORIItS PVT I′ TD

USI〕 I)BUTYIフ RUBBI]R′ I｀ UBI〕

S(〕 Itノ Pヽ

Mcct No/1)atc:20/87-

Al′ C1/2018
02.01.2019

Status:
Approved

Ho HQ File:01/87/050/00532/AM19/ RI′ A Irilc:09/24/040/00151/AM19/ Lン ic.No/1)atc:0910066396
27.06.2018

1Decision:13ased On the cxamination of thc case of irm by Tcchnical l,xpcrt(ConSultant{DNM})in lrilc No.

01/87/050/00532/AM19,thc Committcc dccidcd to adopt fo1lowing norms:―

A*L, P L^n P--'*

RA may takc conscqucntial action as pcr Policy/1)roccdurcs

「
「
―
―
刊
∃
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QTY

lKg

r I'olicy / I'

IMP()RT ITI,M

SA90WI〕
′
I｀
-100′

I｀
―SSK―()0-0()-00

()It MX90SA90 100 0 50S′ I｀ P()IノY
PHI〕 NYI″ l〕NI]OXIDI〕 PPO

Quantity

l.035Kg

一　

一

MI〕THACRYIン I(〕 ANHYDR11)I〕
MAAH

MI〕THANOI″

rocedures

0.231 Kg

4.00Kg

Case No.:27/12/87-AI」 C1/2018   Party Namc:BHAR′ 1｀ I RUBBl〕 R  Mcct No/Datc:20/87-
1                       0VERSI]AS               Al′ C1/2018

02.01.2019

11l HQ Filc:01/87/050/00246/AM19/ RLA IFilc:05/23/040/00155/AM19/ Lic.No/Datc:0510407033
02.4t.20t8

Decision : Thc committcc notcd that a DL was issucd to firm on 30.08.2018, which was followcd by a rcmindcr
26.11.2018. I{owcvcr, firm has not rcplicd to thc DL.. 'Ihcrcforc, cornmittcc dccidcd to rcject thc casc

Case No.:3711 7 187-AL,CIl20l8 Party Namc:ZIjNIl'l I

INDUSTRIAL′ RUB1313R
PRODUCTS PVT.l′TD

RLA「 ilc
:03/95/040/00350/AM19/

300000Kg ACCI〕 Iノ l〕RATORS CBS

PIンAS′ 1｀ ICIZI〕 RI]ASrI、MAN 168

Status:
Ilejccted

HQ Filc

:01/87/050/00429/AM19/

ⅣIcct No/1)atc:20/87-     IStatus:Approvcd

AI′C1/2018
02.01.2019

1ン ic.No/1)ate:0310822428

19.07.2018

Decision I Bascd on thc tcchnical oommcnts of DIPP furnishcd vidc thcir communication No. 7i l2l12018-1'SW dated

31.12.2018, the Committcc decided to adopt following norms:

EXPORTI′ I｀ 1〕M QTY IMIPOR′ FH｀ 1〕M

NATURAIフ RUBBI〕R

NI〕OPRI〕 NI〕 /CHIノOROPRI〕 NI〕

0'I｀IIER

SPECIAIンTY
REIノEVANT
NATURAI″
RUBBl〕R/
RUBBI〕R BASED
COMPOUNDI〕 D
SIIE13TS

NI・ I｀RHン l]RUBBI〕 R― NBR

CARBON BIノ ACK

ANT10XII)ANT― KUMANOX

MA(〕 NI〕 SILJM OXIDI〕

PIン AS/1｀ IC PAIン Iン E′ 1・ S

A,,l y la't 7'"--'

―

‐
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Notc: 1. 'l'hcrc should bc a valucs cap on Rubbcr Chcrnical {Sl.Nr).4 & 5} and Misccllalcous (lhcmicals
{!!Xo Z & 8 } as pcr (icncral Notc-8 of Ilandbook of Proccdurc Volumc-ll.
I'he Norms Committec also dccided that firm may bc askcd to filc an application for SION fixation

RA may take conscquontial action as pcr I'}olicy / proccdures

Casc No.:14/19/87-AIJC1/2018

HQ Filc

:01/87/050/00508/2へ M19/

Mcct No/1)atc:20/87-     status:Approvcd

AI_′ C1/2018
02.01.2019             ‐

Iィic.No/1)ate:0310822808 1

02.08.2018             1

Decision : Ilascd on thc tcchnir:al commcnts of DIPP furnishcd vidc thcir communication No. 7/ l27l20l tt-l-Sw
datcd 31.12.201 8, thc committcc dccided to adopt following norms:

QTY Quantity
rccommcndcd pcr
Kg ol'Rcsultant

products

SYNTIII〕 TI(〕 RIJ13BI〕 R SBR-1502 0.185

l]PI)M RL」 13131〕 It 0,252

ZINC()X11)l〕 0.025
′
I｀ H｀ANIL」 M DI-OXIDI〕

Party Namc:Zl〕 NI・ 1｀ II

INDUSTRIAlィ RU13131〕 R
PRODUCTS PVT.I′TD

RLA Filc

:03/95/040/00420/Aヽ419/

Rl」 13131〕 R PROCESSIN(〕 OIIフ

BONDING AGI〕NT SI_69
300000Kg

AC(〕 I〕 Iン I〕RATORS

RI]′ I｀ARDI〕R PVI

ANT10XH)ANTS(NON STAINING)

PIGMI〕 NT COIンOUR

GUNI ROSIN

0.035

0.215

0.035

0.015

0.017

PACKIN(〕 卜ИATI〕RIAI″ :PIン AS′ I｀ IC
PメkIン Iン I〕

′
I｀ S

0.007

0.012

0.003

().010

300 Nurnbcrs
300000Kg
cxport

and Misccllancous Chcrnicals as

R)r

oF

fixation

Status: ApprovedCasc No.:72/16/87-AIノ C1/2018

HQ Filc

Party Namc:GLI〕 NROCK
RUBBER PRODUCTS PVT.
l′ 1｀ D.

RLA「 ilc

Mcct No/1)atc:20/87-

ALC1/2018
02.01.2019

1′ ic.No/1)atc:1010060007

スノノル賜――

‐l14

SⅡノICA「 IIフ I″ l〕R Ppt

|

pcr (icncral Notc-8 ol'llandbook of Proccdurc Volurnc-ll.

?. 
'l'h. firm will cxport back 300 nos. of Plastic pallcts.

'l'hc Norms

RA may takc consequential action as per Policy / Proccdures



:01/87/050/00369/AM19/

45

:10/24/040/00031/AM19/

Decision : Bascd on thc tcchnical commcnts of I)IPP furnishcd vidc thcir communication No. 7/333 12018-
TSW dated 11.12.2018, committcc dccidcd to ratily liccnsc as undcr:

IMPORT ITI]M QTY

03.08.2018

'l'cchnically Spcci I'rcd Natural
I{ubbcr ( 'I'SNR)

Nct corltcnt in cxport
)1%Rubbcr Cattlc Mats

RA may take consequential action as per Policy / Procedures

HQ Filc

:01/87/050/00510/AM19/

INDUSTRIAIフ RUBBI]R
PRODUCTS PVT.1ノTD

Rl′ A「 ile
:03/95/040/00441/ノ Mヽ19/

Case No.:1 6119187-ALC-1/2018 Party Namc:ZIiNIl'll Mcct No/1)atc:20/87-     Status: Approvcd

AL′C1/2018
02.01.2019              ‐

1ィ ic.No/1)atc:0310822926

08.08.2018

0.128

Numbcrs
quantlty

Decision : Ilascd on thc tcchnical comrncnts of DIPP furnishcd vidc thcir communicatir>r-r No. 7/ lZ7l20l}-
TSW datcd 18.12.2018, Comrnittcc dccidcd to ratify liccnsc as undcr:

EXPORT ITI]M IMPOItT ITI]ヽ 4

RUBBI〕 RI「 Iン00R
COVIERINGS&MATS NA′ I｀URAIン RU13BI〕 R 0.285

0.160

0.080

0.021

0.010

0.()13

0.006

0.035

0。 ()()7

0.080

0.011

0.027

R)r

oF

Rubbcr Chcmiclas and Misccllancous Chemicals as pcr (icncral Nore-S ol'

メノタだ勿―

_fJherc should be a valucs cap on

SYNTHI〕
′
I｀ I(〕 RUBBI〕R SBR―

1502

69

PA(〕 KIN(〕 》ИATI]RIAIン :

IHGH STYRI〕 NII SBR― KHS… 68

ZINC()XII〕 l]

ACCI〕 Iン I〕ItATORS― CBS
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I{andbook of Proccdure Volumc-ll
2. l'hc firrn will cxport back 500 numbcr of plastic pallcts alongwith cxport itcm.
The Nonns Committee also decidcd that firm may bc askcd to filc an application for SION fixation
RA may takc consequential action as per Policy / Procedurcs

2. The finn will cxport bck 300 Nos of Plastic Pallcts alongwith cxport itcm

Thc Norms Committcc also dccidcd that firm may bc askcd to fiic an application for SION fixation

RA may take conscqucntial action as per I'olicy / Procedurcs

IEXPORT ITI]M QTY(kg) IMP()R「 I・FIEM Quantity
I{ccornmcndcd in

Kg pcr Kg of
finishcd good

HIGII ABRAS10N Rl」 BBER SHIEl二
′
I｀ S
3000001くg NATURAIン RUBBI〕R 0.680

SYNTHI〕
′
I｀IC RUBBI]R

S131t-1502
0.100

ZINC()XH)l] 0.043

RUBBI]R PROCI]SSING
OHノ

0.040

′
I｀ ITANIl」 MI)I― ()XII)I〕 0.035

ANT10XH)ANT 0.015

ACCI〕 Iン I〕RATOR

RI]′ I｀ARDI〕 R PVI

0.012

0.010

GUM ROSIN 0.033

CROSSIン INKING AGl〕NT 0.005

PI(〕MENT COI″OURS 0.009

BONDING AGENT SI-69 0.010

Note: 1. l-hcrc should bc a valucs cap on Antioxidant/l{ctar
ium Itosin, Cross linkng agont and Pigrncnt colours undcr
landbook of Proccdurc Volurnc-ll

翫
尋 軍 年 1ヽ 午 |:‰,∞謂  br

・dcrんへccclcrators undcr hcading ltubbcr(〕 hclllicals and

「 Nlisccllancous Chclllicals as pcr(〕 cncral Notc-8 ol

メル レー″

響輔鷺覇j野鮮
・
MI   lγ

‐
Case No.:17/19/87-AI」 C1/2018 Party lヽ amc:ZIζ NI´I｀II         Mcct No/1)atc:20/87-     Status:Approved

INDl」STRIAL′ RU13BI]R     ALC1/2018
PRODUCTS PVT.I′ TD     02.01.2019

「
―
―
ヨ
∃

HQ Filc

:01/87/050/00511/AM19/
RLA Filc                I′ ic.No/1)atc:0310822946
:03/95/040/00448//tヽ 419/      lo9.08.2018

Decision ! Ilascd on the tcchnical commcnts of DIPP furnished vidc thcir communication No. 7/l 27l20lU-I'SW
dated 26.11.2018, thc Cornmittcc dccidcd to adopt following norms:
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Casc No.:18/19/87-ALC1/2018   Party NamciVITIIAIノ CASTOR  Mcct No/1)atc:20/87-
POLィ YOlフ S PRIVATEI′ IMITIうI) AIン C1/2018

02.01.2019

HQ Filc:01/87/050/00512/AM19/ IRLA「 ilc:03/95/040/00453/AM19/ 1′ ic.No/Datc:0310822949
09.08.2018

Dccision: ″I｀ hc cOnllnittcc considcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lcttcr
holder fbr subrnissiOn ofthc foHowing informatiOn and dctrrcd thc casc:_

Status:
I)cferred

to thc authorization

117

a) Technical dcscriptions/spccifications, perccntage composition (by wcight) of thc products to bc cxportcd.
b) Detailcd manufacturing process along with tcchnical justification for wastagcs claimcd at cach ,iug. and cach of thc
materials rcquired in the manufacturing process.
c) Chemical namc, fcchnical spccifications of itcms proposcd to bc importcd.
d) Whcthcr thc scrap gcncratcd in thc proccss is bcing rcuscd or not. If not thc tcchnicaljustification for its non-use may
be furnished. If thc scrap is bcing sold, thc salc valuc/commcrcial valuc may bc indicated.
e) Material balancc indicating calculativc statcmcnt of thc rcquircmcnt of cach of itcm for manufacturc of cach ol.cxport
product.

Case No.:19/19/87-AIJC1/2018   Party Nalllc:VI"I｀ IIAl′ CASTOR   Ⅳrcct No/1)atc:20/87-
POIィ YOI′ S PRIVATI]I′ IMITI]D  Alソ C1/2018

02.01.2019

HQ Filc:01/87/050/00513/AM19/ RLA llilc:03/95/040/00454/AM19/1ン ic.No/1)atc:0310822948
09.08.2018

Decision: Thc cOlnnlittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lcttcr to

holder for sublnissiOn ofthc fo110、 ving information and dctrrcd thc casc:_

ICase No.:20/19/87-AI」 C1/2018  'Party Namc:VI・ 1｀ HAIィ CASl｀ OR  Mcct No/Datci20/87-
|                    ‐POLYOl′ S PRIVATl〕 I′ IMITl]D  Al′ C1/2018

‐02.01.2019

1HQ Filc:01/87/050/00514/AM19/ RIィ A Filc:03/95/040/00455/AM19/1ィ ic.No/Datc:0310822993

13.08.2018

‐Dccision: Thc cOlnlnittcc considcrcd thc casc as pcr agcnda and dccidcd isstic dcflcicncy lettcr to

H9holdcr for submission ofthc fo1lowing informalon and dctrrcd thc casc:―

Status:
I)eferred

thc authorization

a) Technical dcscriptions/spccifications, pcrccntagc composition (by weight) of thc products to be cxportcd.
b) Detailcd manufacturing proccss along with tcchnical justifioation for wastagcs claimcd at cach stagc and cach of thc
materials rcquircd in the manufacturing proccss.
c) Chemical name, l'cchnioal spccifioations of itcms proposcd to bc importcd.
d) Whethcr the scrap generatcd in the process is being rcuscd or not. If not thc tcchnicaljustification for its non-Lrsc rnay
be furnishcd. If thc scrap is bcing sold, thc salc value/commcrcial valuc may bc indicatcd.
e) Matcrial balancc indicating calculativc statcmcnt of thc rcquircmcnt of cach of itcm for manufacturc of cach of cxport
product.

Status:
I)cf'errcd

thc authorization

a) Technical dcscriptions/spccifications, pcrcentagc composition (by weight) of thc products to be exportcd.
b) Detailcd manufacturing process along with tcchnical justification for wastagcs claimcd at cach riug. ancl cach of thc
materials rcquircd in the manufacturing proccss.
c) Chemical name, Tcchnical spccifications of itcms proposcd to bc importcd.
d) Whethcr thc scrap gcneratcd in thc proccss is being rcuscd or not. Il'not thc tcchnicaljustification lor its non-usc may
be furnishcd. If thc scrap is bcing sold, thc salc valuc/commcrcial valuc rnaybc indicatcd.
c) Material balancc indicating calsulativc statcrncnt of thc rcquircmcnt of cach of itcrn for manul'acturc of cach oi-cxport

AJ tr L-r----.-
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product.

ICase No.:24/19/87-

IALC1/2018

HQ Filc

PRODUCTS PVT.LンTD

RL´ A Filc

02.01.2019

1´ ic.No/1)atc:0310823151

NATURAIン RUBBER

Party Nainc:ZIENITH      Mcct No/1)atc:20/87-   status:Approvcd
INDUSTRIAL RUBBI]R    AI′ C1/2018

:01/87/050/005181ヽ /ヽ119/     :o3/95/040/00487んへヽ 419/     .20.08.2018

Dccision:Bascd On thc tcchnical cOmlncnts ofI)IPP furnishcd vidc thcir colmmunicatiOn No.7/127/2018-TSW

datcd 26.11.2018,thc(3omlllittcc dccidcd tO adOpt fonowing norms:

EXPORT ITE卜〔 QTY IMPORT ITl]レ1 Quantity
I{ccommcndcd in

Kg pcr Kg of
finishcd good

HIGII ABRAS10N RUBBI〕 R SHI〕 l〕
ア
I｀ S

120

CIH″ OROPRI〕NI〕 RUBBER

ZINC()XH〕 l〕

TI′ I｀ANIl」 MI)I_oxH)1〕

ANT10XH)ANT

AC(〕 I〕 I“ l〕RATOR

RI〕
′
I｀ARDI〕 RS

CROSSIン INKIN(〕 AGI]NT

Ppt SHフ ICA FHン Iン I〕R

PI(〕MI]NT(〕 OIンOURS

S′ I｀ I〕ARIC ACID

PACKING MA′ I｀ 1〕 RIAIン

PIン AS′ I｀ I(〕 PAIフ 1/1〕
′
Ins

300000Kg 0.785

0.153

0.040

0.040

0.015

0.007

0.005

0.026

0.005

300 Nos.ftbr

300000 Kgs.

Notc: 1. 
‐
I｀ hcrc should bc a valuc cap onノ n`tioxidant/1tctardcr/ノ cヽcclcrators undcr hcading ltubbcr Chcl■ licals and

Cross linkng agcnt, Ppt Silica lfillcr, Pigincnt c01otlrs  and Stcal‐ ic Acid undcr MisccHancous(〕 hcl■licals as pcr
Gcncral Notc-8 of Ilandbook of Proccdurc Voh,rmc-ll

2. The firm will cxport back 300 Nos of Plastic Pallets alongwith cxport itcm

I Thc Norrlls(〕 Omlnittcc also dccidcd that flH■ lnay bc askcd to filc an application toi SlflN fixatiorr
RA may takc consequential action as per poricy / proccdures

121

Case No.:6/17/87-AI」 C1/2018

HQ Filc:01/87/050/00398/AM19/

Palty Namc:WACKl〕R
METROARK CHIEMICAIンS PVT
lィTD

ItI′ A Ililc:02/24/040/00075/2へM19/

Iヽcct No/Datc:20/87-

AI′ C1/2018
02.01.2019

1ィ ic.No/Datc:0210208650

Status:
Defcrred
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23.08.2018

鷺

雨 °n:ThC C°m面u∝ conJd∝cdぬc tt ptraLtida and dぬ cd b dctrぬ clnattt t p… quは 0「 品c

ICase No.:57/17/87-AI」 C1/2018  11五 rty N五島

`:良

lk:良iiё二人iM入☆15 vたさiN3/Datc:26'8ケー
‐RUBBER PRODUCTs PVTlフ TD  AIノ C1/2018

02.01.2019
HQ Filc:01/87/050/00449/AM19/ Rlン A IIIさ :」4/24/040/00153/AM19/ 1_ン ic.No/1):i`:」 4i6044443

"2盤溜:ム肌∬Wi淵1鮮模∬1∬肌碇mぬ観d“d“山0呻 thcb li∝…倒め…ぃ硼CS:

QTY

900MT

caseNo.:1/19tll7-Al,Cllz0lg partyNamc:lUrsPONSIVL
Mcct No/1)atc:20/87-

Status:
Approved

Status:
ApprovedIINDUSTRIES Lン 1｀D AL′ C1/2018

02.01.2019
HQ File:01/87/050/00495/AM19/ RLA Filc:03/95/040/00540/AM19/.I′

ic.｀ 0/1)itι :6二 ib患 ,」4恵4
04.09.2018

Decision : Bascd on thc dccision takcn.in Norms Committcc-VII Mccting No.l0/g7- ALCI/2017 which was held on123 21.03.20lr8, committcc dccidcd to ratifi liccnsc as undcr:

Mcct No/1)atc:20/87-

Al′ C1/2018
02.01.2019

124 HQ Filc:01/87/050/00436ん へM19/ IRLA「 ilc 163/24'64o/06,90/AM19/11ic.N8/Dit`:b3164o7819  ‐
18.09.2018

1認
豆°n:臓 Om面は md“Кd thc∽ふ pま ar耐

“
耐

“

ddc・d tO仙 ぬcmmぉ r塑■ 〆 ∞mmぼ

Case No. :49ll 7 lB7 -Al,Cl l}01g

Casclヽ 0.:44/17/87-AIソ C1/2018 Party Namc:MRIン TYRI〕 S
Iッ IⅣIITl]I)

Party Nalllc:PI()NI]Iう R
POl′ YIノ l]ATHl〕 RS LTD

HQ Filc :0ll87fi50l0044UAMtgt RL.A lritc :05t24t040t0a34LtAMtgt

Status:
Defe rrcd

Status:
I)el'erred125

Mcctlヾ 0/1)atc:20/87-

AIン (」 1/2018

02.01.2019

1′ ic.No/1)atc:o510407837

19.09.2018

ススタレー2-

「
「
ヨ
∃

|「

Wll 11
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Decision : 'l'hc comrnittcc considcred the casc as per agcnda and notcd that RA as wcll as finn wcrc
requestcd on 0.8.11.2018 to providc the hard copy of thc application and thc samc has not bccn rcccivcd so
far. Thercftlrc, committcc dccidcd that RA and firm may bc icmindcd in this rcgard and dcfcr thc casc.

Case No.:28/19/87-A12C1/2018 レIcct No/1)atc:20/87-

Al′ C1/2018
02.01.2019

Lic.No/Datc:0510407902

26.09.2018

Decision : The committec considercd the case as per agcnda and dccidcd to ratify thc liccncc as follows:126

Party Namc:PI〕 TCON′ I｀ HIう RMALン
PVT.Iン TD

HQ Filc :0118710501005221AM191 RLA t;itc :05t241a40rc$54tAMtgt

Casc No.:30/19/87-AI′ C1/2018   Party NamciSWASTIK
P()IンYMERS

ItXPORT ITEM
iⅣIP()RT ITI]M

WATIEIt S′ I｀ORAGIETANK WI′
DOUBIン 13/TRIPIン EIンAYER

)ENSI′ I｀Y

(CAPA(〕 H｀Y500T05()001″ I′ I｀ I]

ITHYIン l]NI〕

)

QTY

1050000Kg

RA may take consequential action as per Iroricy / procedures

Mcct No/1)atc:20/87-

Alン C1/2018
02.01.2019

IHQ Filc:01/87/050/00524/AM19/ IRLA「 ilc:05/24/040/00375/AM19/1´ic.No/Datci0510408014
08.10.2018               1

Dccision:Bascd On thc tcchnical cOnllncnts Of E)IPP furnishcd vidc thcir conlrnunicatiOn 
卜10.7/335/2018-

TSW datcd 27.12.2018,Committcc decidcd tO ratify liccnsc as undcr:

Status:
Apprpved

RA may take conscquential action as per pol

.Case No.:31/19/87-ALC1/2018

1281

HQ Filc:01/87/050/00525/AM19/

IⅣIPORT ITIう M

I〕VA(1〕
′
I｀ IIYIノ I]Nl]VINYIン

ACI〕
′
I｀AT13)

l〕THYIン I〕 NI〕 PROPYIノ I]NI〕
DII〕 Nli MONOMI]R(I〕 PDM)
RLJ13BI〕 R

SBS(STYRI〕 NI〕
BUTADH〕 NI]STYRI〕 NE)

BIンOWING AGI〕 NT

PIEItKハkI)()X14S― IPI″

QTY

68.00M′ I｀

Status:
Approved

Status:
I)el'crred

QTY

47.60N〔
″
I｀

8.160M′ I｀

2.270MT

l.326MT

O.666MT
//Proccdurcs

Party Nalnc:MOTHI]RSON SUMI
SYSTEMS l.IMITEI)

ItI_ノヽFilc:05/24/040/00377/AM19/

Mcct No/Datc:20/87-

AL′ C1/2018
02.01.2019

1′ ic.No/1)atc:0510408015

AJ p b-,*--
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08. I 0.201 8

Decision : 'l'he committcc considcrcd thc casc as pcr agcnda and notcd that a DL was issucd to thc fi11n by
DIPP on 31 .12.2018. 'l'hcrcforc, committcc dccidcd to dclcr thc mattcr.

Casc No.:29/19/87-AI」 C1/2018

Case No.:32/19/87中

ALC1/2018

HQ Filc

:01/87/050/00526ん へM19/

Party Namc:R.V.R.

TECHNOIン OGIl]SI′ TD,

Party Namc:SWAS′ I｀IK
POIッYMIERS

RLΛ Filc
:05/24/040/00389/AM19/

Mcct No/Datc:20/87-

AI′ C1/2018
02.01.2019

1ン ic.No/1)atc:0510408068

10.10.2018

INIPORT ITI〕 Ⅳr

I〕VA(I〕
′
I｀ HYIノ I]NE VINYI″

ACI〕
′
I｀ATI〕 )

Status:
I)eferred

129‐ HQ Filc:01/87/050/00523/AM19/ IRI′ A Filc:05/24/040/00368/AM19/

f)ecision : The committee considcrcd the casc as pcr agcnda and dcr:idcd to defcr thc mattcr for wamt of commcnts of,
DIPP

Mcctlヽ o/1)atc:20/87-   ‐Status:Approvcd
ノヽIン (〕 1/2018

02.01.2019

1′ic.No/1)atc:0510408080

11.10.2018

I)ccision:13ascd on thc tcchnical conllncnts Of I)IPP furnishcd vidc thcir colnlnunicatiOn No.7/335/2018-

TSW datcd 27.12.2()18,(〕 ommittcc dcddcd t()ratify liccnsc as undcr:

―
―
―
―
ｌ
ｉ
　
Ｖ
Ｊ

QTY

32.00M′ I｀

I QIY

Status:
Approved

22.40M′「

6.720Ⅳ IT

O,256MT

0.640M′ F

O.640MT

O.576M′ I｀

130

l〕THYIノ l〕NE PROPY1/1〕 NI〕
I)II〕 Nl〕 MONOMI〕 R
(1〕PDM)RUB13ER

PI〕 RKADOX 14S-171ン

DI OCTYIン

PHTHAI″ATl](D.0.P.)

STABI″ IZI〕 R IIANSA DIS
′
I｀
-4

131ンOWING A(〕 IENT
(〕 I〕 Iン IンCOM SKl

/ Procedures

Case No.:49/19/87-AI」 C1/2018   Party Nalllc:VISI()NI)R()I)UCTS Mcct No/1)atc:20/87-

(P)lンTD               AI´ C1/2018
02.01.2019

131 110 1iiι
:ol,87/636/o6343/AM13/ ‐ki:A Ilil`:34'24'640'66163'AM19/1′ ic.No'Datと 13410044`o3  ‐

17.10.2018

1Dccision:Bascd On thc cxamination of thc casc Of irm by・
「 cchnical l]xpcrt(COnSultant{DNM})in Iギ ilC

ス:ノ´ z物ルン
⌒

No.
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01/87/050/00543/AM19,thc cOmmittcc dctidcd t6 ad6bi fcD116喜
ittg ngittζ :

‐Casc No.:50/19/87-AIノ C1/2018

‐Dccision:13ascd on thc cxaminatiOn Of thc casc Of frm by T::IIitil l〕
xpCrt

101/87/050/00545/AM19,thc cOlllinittcc dccidcd tO adOpt ftDHowing norms:_

Status:
Approvced

(Consultant {l)NM}) in Irilc No.

Status:
Approvcd

(Consultant {DNM}) in Irilc No.

***********

メコノμ″′―
⌒

IEXPORT I′
「 I]M

POI′YURETHANl〕 VIノK-5030_[
70%RI]SIN CONTI〕 NTJ

Q・「Y Iヽ4P()RT ITriM
QLlantity

O.2154Kg

O.279Kg

lKg GIノYCERINI]

PHTHAIンIC ANHYDRH)l]

RA may take conscquentiar action as per Iroricy / procedures

EXPoRTI′ 1｀ 1〕M
AIノ KYD RI〕 SIN VIフK-3070-70%

QTY IMPORT ITI]M Quantity

lKg GIノ YCI〕RINE 0.198Kg

PII′ I｀HAIンIC ANHYDRIDl〕 0.287Kg

O.150Kgl■IIX_xYI″ l]NI〕

RA may takc consequential action as per l)ol icy / Procedures

EXPORT IT13M QTY IMPORT ITIEM Quantity

O.141 Kg

AIン KYI)RESIN VIィ K-3150-55%
lKg GI″ YCl〕 RINl〕

PHTHAIン I(〕 ANHYDRIDI〕 0.207Kg

MIX-XYLIINIi J o.2o Kg

RA may take consequential action as por Irol icy / I'}rocedures

DIL:P KuMAR

ln,Now Dolhi

L  _

」

132

‐Casc No.:51/19/87-AI」 C1/2018   Party Namc:VISIoN PRODUCTs

(P)lン
´
1｀ I)

Mcct No/1)atc:20/87-

AlyC 1/2018

02.01.2019

IHQ Filc:01/87/050/00545/AM19/ RLノ 1ゝ7ilc:34/24/040/00198/AM19/11ン ic.No/Datci341 0044605

Mccting cnclc<l with a votc ol-thanks to thc Chair.




